Shri T. B. Vittal RBao: From Lacca-
dives.

Mr, Speaker: Hon, Member may
look into the report. The report will
be made available to him. If he still
wants to know anything more, he may
ask me latter.

SDEMANDS FOR GRANTS—Contd.

Mmistey oF Foop AND Acri-
cuLTURe—Contd.

Mr. Speaker: The House will now
resume further discussion on the De-
mands for Grants relating to the
Ministry of Food and Agriculture.
Qut of six hours allotted for these
Demands, 2 hours and 10 minutes
now remain.

How much time does the hon. Min.
ister want to take?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): One hour,

An Hon. Member: More than hali
an hour was taken yesterday by the
hon. Minister.

Mr. Speaker: That will all be taken
as consumed from the time allotted
to the Congress Party.

I will call the hon. Minister at 115
and then the Demands will be put 1o
the vote of the House.

Shri B. 8. Murthy (Kakinada-Re-
served-Sch, Castes): As it is a very
important subject, can the time not
be extended by two or three hours
more?

Mr. Speaker: Hon. Members must
know that we have already cxceeded
the time allotted by four hours. 1
am trying to make up for lost time
but it is physically impossible to do
so. If we still extend the time, T do
not know how long we will have
to sit.

Except for those hon. Members—
three or four—who belong to Delhi
proper, other hon. Members have come

*Moved with the recommendati-c;.n
of the President.

from far off plnu BI muuz theu :
to &t for one hour more, it Is - ime
possible for me to get the quorum.

Hon. Members have come at a lot of .
sacrifice to themselves and I do not

know why should they not sit hers.

1 am not hustling things, I am pre-

pared to sit till twelve o’clock in the

night (here, here). As soon as the

clock strikes five, it appears that hon.

Members get fidgety and want to go

away. This is not the way in which

we should proceed. Hon. Members,

who have come here at very great

sacrifice, represent eight lakhs each

of the population of this country.

I agree that various interests have
to be representied so far as Food and
Agriculture Ministry is  concerned.
Various items compose the Food and
Agriculture Ministry. But, all the
same, in view of the fact that even
at 3'30 I have to ring the bell for
quorum I cannot extend the sitting
till 6 o'clock.

Hon. Members may make up their
mind. Let them think seriously about
it tonight. Having made up their
mind that they are prepared to sit for
one hour or two hours more, if neces-
sary, they should let me know to-
MOITOW.

Shri 8. M. Banerjee
Tomorrow is a holiday.

(Kanpur):

Mr. Speaker: I am surprised at this
Kind of technical objection. Tomorrow
means the next day on which we
meet.

An Hon. Member: What is the de-
cision?

Mr. Speaker: There is no decision.

Shrl Thirumala Rao (Kakinada):
Mr. Spcaker, Sir, the target set in
the Second Five-Year Plan to b=
achieved in food production is 155
million tons and the Foodgrains En.
quiry Committee, after having tour-
ed the country and having had inti-
mate talks with the ministries con-
cerned in the States, came to tha
conclusion, ...,



er: If hon. Members are
a”t‘okait i1l six o'clock today,
1 will extend the time for this Minis-
try by one hour. There appears to be
half.an-hour discussion today. So,
are they willing to sit beyond six,
say, till 6307

1¢ the House so desires, I will post-
pone the half-an-hour discussion to
some other day. We will sit for one
more hour today and that one hour
will be allotted to the Food Ministry.
The hon. Minister will now be called
at.

Shrl C, K. Bhattacharyya (West
Dinajpur): May I make a submission,
Sir? In this matter, hon. Members
representing those States in  which
the food position has become critical
should be given a greater amount of
time than those from States where il
is not so. In saying this I should
draw your attention to the case of
West Bengal, where the food crisis
has led to a ministerial crisis. Therc-
fore, States like this should have
more time than the other States where
no such crisis has developed.

Ch. Ranbir Singh (Rohtak): Those
who can produce more should be
given a chance.

Mr. Speaker: Everything will he
taken into consideration.

Shri Thirumala Rao: There i a
gap between the target of additions.
production of food to be achieved as
assessed by the Planning Commission
and the assessment arrived .
by the Foodgrains Committee. The
other day the hon. Prime Minister, as
the head of this Government, assericd
that we must produce more food at
any cost and the calculations arrived
at after consultation with the various
States by the Foodgraings Enquiry
Committee must be belied. They must
be proved to be not quite satisfactory
or true by our own efforts. There is
a gap between what the Central Gov-
ernment wants to achieve and what
the actual capacity of the State Gov-
ernments is. This gap has to he

‘ This lacuna has to be filled
up by the Central Food and Agricul-

ture Ministry by taking vigorous steps
to effectively improve all your plans
and make the States implement your
plans. 1 am very much diffident to
come to the conclusion that with the
machinery with which we have been
functioning both in the States and in
the Centre these targets could be
achieved. Our Planners have been
telling us that now agricultural pro~
duction is nearly the base of the
Second Five-Year Plan. Unless we
produce and produce sufficiently to
keep down the prices at a reasonable
level thc whole plan may suffer a
serious unfulfilment of the desired
targets.

We shall first consider the difficult
position of rice and then come to
wheat, The production of rice is
somewhere ncar 26'85 million tons—
80 much of rice is produced all over
the country, It is said that the rice
position is difficult. but according to
my calculations the wheat position is
more difficult than that of rice, bechuse
we arc only getting about seven lakh
tons of rice from outside India. If we
sec the order of production in the
couniry, we will find that the largest
rice-producing State is West Bengal
with a production of 4,145,000 tons of
rice a year. Next comes Andhra.
Third is Madhya Pradesh, fourth is
Bihar, fifth is Madras, sixth is Uttar
Pradesh and seventh is Orissa. Of
these, West Bengal, if we exclude tha
responsibility of feeding Calcutta from
West Bengal, can be sufficient. Andhra
Pradesh is surplus. Orissa is surplus
and Madhya Pradesh is surplus in rice,
Though Punjab produces a small
quantity of rice, it is still surplus in
rice, because it produces more than it
consumes.

If we take the seven lakh tons of
rice, which we are importing from
outside, we find that about five lakh
tons was from Burma and two lakh
tons from the United States last year
and some other foreign countries.
We will be able {o bridge this gap.
I want this House to consider whe-
ther it is possible for us not only to
bridge this gap in rice production
but also to improve substantially the



{Shri Thirumaia Rao)

" “production in the rwice producing
areas. How is it being dealt with?
‘We have been hearing about minor
irrigation programmes. That is being
insisted upon in so many ways. But
the targets achieved are not commen-
surate with the noise that is being
made about it.

I you see how a rice-producing
State like Andhra ig treated with
regard to price structure and with
regard to the implementation of other
schemes with regard to minor irriga-
tion, you will find that we do not
know how to feed the cow that really
gives milk,

From my experience I may tell you
that a project in an area called Kor-
inga in my district had been hanging
fire for 20 years and could not be im-
plemented until we were here in 1951.
We forced its implementation and an
expenditure of Rs. 20 lakhs has
brought nearly 20,000 acres under
cultivation today.

There is another project in my dis-
trict called the Yeleru project, which
has got now an intermittent supply
of water for 230,000 acres. If you
spend Rs. 3 crores, one lakh acres can
come into production, and an assured
supply of 60,000 tons of paddy can be
guaranteed.

This scheme has been hanging fire
in the archives of the Central Gov-
ernment. 1 hear that recently when
the Andhra Government proposed
that this scheme should bc taken up
as a flood-control scheme, the Plan-
ning Commission and their expert ad-
visers in the Irrigation and Power
Ministry advised that the scheme did
not come under flood control, and
therefore it should be dropped.

Similarly, there are several other
schemes. If you accept the promise
made by the Andhra Government that
they will give you another five lakh
fong of extra producfion if you give
them Rs. 25 crores for implementing
the minor irrigation schemes, a sub-
stantial portion of the rice deflcit in

. the country may be wiped out.

'SonhovimnmtdtoWl’!!-.

desh and Orissa. If intensive schemes -

of minor irrigation are carried out, <
there is no doubt that the production -
of rice will be augmented in that -
area.

Let us for the time being leave
Kerala out of the Southern Zone.
Kerala’s demands for rice mount up
from year {0 year as greater supplies
are made from the Centre. There
was a time when Kerala was satisfied
with two lakh tons of rice. Its
demand went up to three lakh tons,
and now it has gone up gradually to
five to six lakh tons today. Kerala
depends on a lot of subsidiary food
like tapioca, banana, jack fruit and
several other things. Rice is also the
staple food of that area but since it
produces large quantities of dollar-
earning spices and cash crops, that
can be equated to the demand it
makes. But the demand can be put
down at the minimum level, up to
two to three lakh tons a year of rice
for Kerala.

With regard to Madraz, an intensi-
fied production drive in the delta
areas of Madras will enable the State
to wipe out jts deficit, and even if
there is a slight deficit, it can be
easily met by the neighbouring State
of Andhra.

With regard to Mysore, its 50,000
tons rice deficit can be easily made up
if its numerous tanks are kept in
repair. Mysore with an area of
27,000 square miles has got about
25,000 tanks. If most of these tanks
are kept in order, the 50,000 tons rice
deficit can be easily wiped out.

The real problem with regard to
rice is in parts of Bihar and Bengal.
If the responsibility for feeding Cal-
cutta and Greater Calcutta is removed
off the hands of the Bengal Govern-
ment, I think West Bengal, with the
largest production of rice in the coun-
try of over four million tons, can be
made to be self-sufficient im rice.

Therefore, I do not feel very difi-
dent about meeting the total rice defi-.
clt in the country by incressing wnd.-




wugméntieg production tn sress where
“.ydea  hos been produced from time
$romemorial B

What is the most difficult part of
the food adminisiration? The total
production of wheat is aboyt nine mil-
lion tons, and we were asked to im-
port last year 2'8 million tons. Near-
ly one-fourth of the total production
is being imported. We have to see
the figures of production that are act-
ing as a sort of drag on the total eco-
nomy of food in this country.

The per capita production in all the
States is not what it ought to be. In
Bihar and in U.P, the per capita pro-
duction of wheat has not improved
considerably. Whatever be the effort
—I do not know-—made by the res-
pective State Governments, they have
been always a source of anxiety to
the Central Government with regard
to their total production of wheat.
Bihar has proved to be one of the
dificult States, whenever the country
was plunged in a catastrophe with

" regard to the food administration.
North Bihar is very heavily populated,
and with insufficient communications,
very many irrigation sources not kept
in proper repair. it has alwavs been
a difficult part of the whole country.
Unless the Central Government and
the State Government pool all their
resources in money and experience
and administrative drive, Bihar can-
not be made self-sufficient with regard
to its food.

So also, the eastern part of UP. is
a sore spot in the economy of the
whole country. It gives periodical
headaches to both the Central and the
State Governments, and unless the
per cnpite yield of this area is sub-
stantially increased and all the modern
conveniences of irrigation are brought
to the door of the cultivator, there is
no hope of augmenting the food pro-
duction of this area.

During the deliberations of the
Foodgraing Enquiry Committee we
haye been told and we have seen that
several of these - tubewells have not
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worked properly because there is a
sort of lJacuna or a stalemate existing
between the cultivator and the admi-
nistration. The administration caleu~
lates & certain amount of return on its
outlay, the cultivator is not able to
utilise the water at the rates offered
by the administration. Then ensues
a sort of stalemate which is not resol=
ved by the administration and things
are allowed to stagnate. The water is
allowed to go without use. With
regard to the big river valley projects
also, there should always be a sort of
co-operation and a parallel organisa-
tion as suggested by my friend Shri
8. K. Patil. There should be co-ordi-
nation between these Ministries from
the top to the bottom so that simul-
taneous efforts and simultaneous pro-
grammes are followed, so that once a
dam is ready and water is allowed
into the canals, it should also find out-
lets intn the smaller channels which
have direct access to the fields. Not
only that. They must also train peo-
ple who are not accustomed to that
way of cultivation.

For instance, in Rayalaseema, they
are all accustomed to dry cultivation,
and water is given for the first time
to the areas under the Tungabhadra
scheme. There is no use the Plan-
ning Commission and the experts from
here crying hoarse over the fact that
a large quantity of water remains
unused in that area. The method of
rultivation there is different. You
must take people who are well-accus-
tomed and well-trained in the art of
cultivation from the declta areas, set-
tle them there, make them leaders of
the area to see that the land that has
remained uncultivated for a long
time, the virgin land, is brought
under cultivation as soon as possible.

It is said that to reclaim land not
under cultivation, it takes three geme-
rations. The first two generations
will lose themselves and
themselves in reclaiming the land and
utilising all their resources in bring-
ing the land to an optimum standard
of production. It i3 only the third
generation that reaps the benefits of
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" that eultivating experience. There-
fore, it is no use finding fault with
text-book theorles not being properly
executed and implemented on the
actual land.

Then, dealing with Andhra Pradesh,
I would draw the attention of the
Food Ministry to the need for having
a more considerate outlook with
regard to the price structure. In the
last two years we have subsidised
imported food to the extent of Rs. 168
crores,

Shri Ranga (Tenali): Rs. 25 crores,
s it not?

Shrl Thirumala Rao: Rs. 8 crores &
year, that is the figure I got. For two
years the subsidy is Rs. 16 crores. We
have undergone this loss or subsidised
the consumer to this extent and have
paid higher prices for imported rice.
I should say that Andhra Pradesh has
got a surplus of four to five lakhs of
tons; they have calculated it at six
lakhs of tons. You flx up a price
which is reasonable and acceptable at
a round table conference with all the
interests concerned, the Andhra Pra-
desh Government and the Central
Government, fix a target of two to
three lakhs of tons, offer that price
and take these two to three lakhs of
tons, and allow the rest to go to any
part of the country where higher
prices are offered. By suggesting this,
1 am not trying to put a spoke in the
wheel of your administrative set-up
here. 1 can give you the instance of
khadi.

The finest khadi is produced in
Andhra Pradesh, and the finest khadi
which costs Rs. 5 or Rs. 6 or Rs. 10 a
yard is exported in millions of yards
to Bombay where it gets a higher
price than in Andhra Pradesh. That
is how the khadi industry is sustained
in Andhra Pradesh. So also, you
allow some of the cotton to go to the
big merchant princes in Bombay who
are earning huge profits by diverting
the bajra-growing lands to cotton-

growing lands, Similarly, you should
divert the Andhra rice to places
where there is purchasing capicity
and purchasing power and people can
pay a little more; for instance, you
can divert one lakhs of tons of Andhra
rice either to Bombay or to Calcutte
at a higher price, and take the
remaining two to three lakhs of tons
from the surplus area at a price
agreed to.

12,32 hrs,
[MR. DeruTy SPEAKER in the Chair]

I remember very well how when
Shri Prakasam was the Chief Minis~
ter of Andhra, in 1947-48, in a parti-
cular village which was hoarding rice,
he offered Re. 1 or Rs. 1-8-0 a maund
extra for paddy, and the result was
that two lakhs of maunds were dis-
gorged within twenty-four hours from
that village, Similarly, I would sug-
gest that if you are in such difficulties,
you divert some of the huge amounts
which vou are spending by way of
subsidy for this little extra payment,
and you will be able to get the
required quantity from these sources.
You can encourage rice-growing in
Orissa also in the same way, and also
in Madhya Pradesh and Punjab.

1 want to draw your attention to
the fact how a huge price was de-
manded by Uttar Pradesh in 1950-52
for the rice produced there. They
never parted with their rice until
Rs. 24 or Rs. 30 a maund was paid
for the surplus rice that was available
with them. And that was carried all
the way to the Travancore-Cochin
State, where it had to be subsidised
by the Government there to the tune
of Rs. 6 to Rs. 10 a maund. This is
the position with regard to rice.

With regard to wheat, I feel that a
more concerted effort has to be made
all over the country, The largest
wheat-producing State is Uttar Pra-
desh; then come Punjab and Madhys
Pradesh, and very little of it is pro-
duced in Bihar. We have o maie



- greater efforts to meet the defielt in
:whest: T am afrsid, whatever we
‘siny say about it, we have to depend
for some time to come on some quan-
-fum of imports from outside countries
with regard to wheat. That cannot
altogether be dispensed with. And I
am afraid the computations or expec-
tations of the Foodgrains Enquiry
Committee are nearer to fact than any
other estimate with regard to wheat.

Then, I would like to say a word or
two about sugar production. I do not
know where we are going with regard
to sugar production. I believe we are
aiming at a production of 22 lakhs of
fons a year. In 1851-52, the figure
was hardly 11 lakhs of tons. There is,
I think, a sort of glut in the offing
because the sugar prices are sagging,
and in the world market it is difficult
for us to compete effectively with
countries that produce sugar at a
lower cost. Still, we can rest assured
that with the tempo of economic deve-
lopment in the country the consump-
tion of sugar amang the lower income
groups is bound to increase. I believe
that it is with that in view that Gov-
ernment have issued licences to sugar
factories all over the country.

Andhra Pradesh is one of the very
gaod sugar-producing States in India.
The average sugarcane production in
Andhra and in Decean is more than
30 to 40 tons an acre. whereas the
produrtion of sugarcane in UP. and
.Bihar which have the largest number
of sugar factories has remained al-
most stationary, for a Jong time. In
view of this, it is very necessarv that
the few factories to which licences
have been issued should be enabled
to come into existence as soon as pos-
gible by providing them with the
forelgn exchange content to import
the necessary machinerv. It is diMi-
cult to procure capital in an economy
which is intensely apricultural. Andhra
Pradesh is an agricultural State.
It has been lagging behind in indus-
trial development. Even today, when
we are having the Second Five Year
Plan; mfficient attention has not been
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paid towards starting a fertiliser fac-
tory there. I do not know what the
necessity is to have fertiliser factorles
at far off places like Nangal and Nei-
veli. Here at your door, there is &
consumption of nearly three to four
Inkhs of tons of fertilisers without in-
ducement and propaganda; still you
refuse to have a fertiliser factory near
Bezwada or Hydcrabad. I would
request you to look upon the indus-
trial advancement of Andhra Pradesh
in the matter of sugar production and
also fertilisers with some considera-
tion.

Shrimati Renuka Ray (Malda):
This House is naturally exercised
over the need for increasing agricul-
tural production. It is one of the
greatest tragedies of this country that
a predominantlvy agricultural country
like ours has still to continue to bring
food from outside and in a greater
measure. I know that to some extent
agricultural production has gone up,
but that is not at all adequate to meet
our nceds. While it has gone up by
ahout six per cent, what is required
is a rise of something like 40 per cent.
It that is not achieved, then our Plan
itself will be in jeopardy.

There are many measures that have
been suggested by hon. Members for
achieving this, but 1 should ke to
focus attention on one or two import-
ant points. The first one may not
actually fall within the purview of the
Food and Agriculture Minister, but in
view of the fact that it i= his resoon-
sibility to see that food should be
obtainable in large enough quantities
in the country. I bring it to his netice.
More than a thousand crores of rupees
have been snent in Tlarge irrigation
projects. and many of them are near-
ing comnletion or have been comple-
ted. But there is one very small
mattar of the preatest significance on
which suffirlent attention does not
seem to have been bestowed, and that
is in regard to the channels that are
required to bring the water to the
cultivator, and the help that has to be
given to him to bring that water.
Nothing has been done in this eapect,
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' Something may have been done in
some places, but in a large majority
of cases, nothing has been done. I
would request the Minister to look
into this matter.

Periodical floods and droughts are
making our position worse, and there
is no doubt that in order to avoid
starvation and death, we have had to
spend large sums of money on relief
expenditure. I am glad that in recent
years, or I should say, during the last
year, some of this expenditure on test
relief work, as I have seen for my-
selt, is being spent not only on roads
but on putting up some bunds; but if
these are to have any permanent
value, then there should be some in-
tegration and co-ordination between
those who know how to put up these
bunds and those who carry out test
relief works, because there is no rea-
son why this money should be just
frittered away.

1 am glad that emphasis has been
laid both by the Planning Commission
and the Food and Agriculture Minis-
ter on minor and small irrigation
works. I know also that the Minister
wants that this should be worked on
a war-footing, as do our Government.
But I shall give you one or two illus-
trations to show how things do not
happen as those who have laid down
the policy want them to happen. Some-
times, there is over-simplification,
and it is said that State Governments
do not show enough initiative. It is
true that State Governments might
have to show more initiative. But this
is what happens. Since I have not got
sufficient time at my disposal, I shall
give you just one illustration, and I
shall take my illustration from West
Bengal, because I know more about it
than about other States; but I believe
that the same will be the case all over
India.

In pursuance of the declzion to en-
courage more of minor irrigation
schemes, the State Government of
West Bengal was informed Iast Nov-

mﬁumatumyminuwg
to take up additional minor irrigation

schemes which were capable of bring~ -

ing immediate results and could give
details of these to the Centre, the
Centre would consider these for finan-
cial assistance, and even if they were
not able to accommodate them from
savings from their own schemes, the.
Planning Commission would be pre-
pared to make additional provision for
minor irrigation schemes. I under-
stand that by the middle of December,
five or six minor irrigation and drain-
age schemes were sent up costing—
not very much —something over Rs. 3
lakhs. The State Government was in-
formed early in January, to its sur-
prise, that it was too late to think of
taking up these schemes for 1957-58
and that Plan provision had not been
made for 1958-59, and so these schemes
could not be sanctioned.

Now, I am vitally interested in this,
because 1 myself saw some of the areas
in Malda and North Bengal, after hav-
ing a talk with the Food Minister here,
where minor irrigation schemes would
make a tremendous difference to the
food problem. When some of these
schemes were sent up, this was the
reply. T am sure the Food Minister
himself coes not want this, and yet
these things happen. This is some-
thing that is happening not only in the
Food Ministry, but, as I have said
before, and I say it again, it is a fault
in the administrative machinery. Un-
til we get rid of these faults of the
administrative machinery, we cannot
o ahead rapidly with any schemes.
There is no invidious distinction made
regarding the Food Ministry; this is
true of all Ministries. I would request
the Food Minister that in this matter
which neads to be tackled on a war
footing, as he himself feels, a matter
which vitally affects our food situation _
and the people, he should immediate-
1y think of putting up some organisa~
tion with powers to concentrate om
these minor and small irrigetion
schemes, to see that the procedure of



The illustration I have

given shows that at the present
moment, initiative is crippled. Even
it you first enthuse them and try to
make them do something, this is the
kind of reply that is given at the end.
I would particularly request the Food
Minister because I know that he him-
self is vitally interested in minor irri-
gation schemes.

Shri Tyagl (Dehra Dun): RBut the
Planning Commission comes in.

Shri A. P, Jain: The schemes came
a little too late; none-the-less. we are
taking up those schemes, and I will

make money available.

Bbrimati Renuka Ray: I thank him,
but all the same the procedure needs
changing.

Shrl Tyaglh: I wish I had also a

chance.

Mr, Deputy-Speaker: Now the hon.
Member would require only less time.

Shrimati Renuka Ray: No. I want
to talk on food policy. I was talking
of food production so far.

In regard to food policy, I quite
frankly confess that I do not under-
stand why, when the country is in
deficit and we have to bring food from
outside, we do not face up to things.
1 do not blame Government for it. It
is a position where people in this
House, people outside, all, shy away
from physical controls. When we are
facing a deficit, when there are such
emergent situations in certain parts of
the country, I do not understand why
enforcement of prices should be a
paper consideration almost. The whole
thing should be enforced properly. I
say this as a preface before I speak
about a situation that has arisen in
West Bengal, about which, I think, a
290d. deal of mﬂwany has been
reised and the issue is rather clouded
at: an moment.

Shrlhui:m:utorﬂnm
should also suffer?

Shrimat! Renuka Bay: Shri Ranga
speaks of the rest of the country. 1
certainly do not think—and I think
Shri Ranga also does not think—that
the cultivator should be defrauded of
his legitimate earnings. I do not think
that prices should be fixed taking only
the consumers’ interest into account;
the primary producers’ interest must
also be taken into consideration. But
that does not mean that some other
persons should be able to benefit out
of it. Therefore, the State has to in-
tervene when we are facing such a
deficit.

Now, I want objectively, without
passion or heat, as some persons some-
times have been displaying recently,
to discuss the food situation in West
Bengal. It is known that West Bengal
is 12 lakh tons in deficit, and the
previous speaker has very rightly
pointed out that it the requirements
of Calcutta were looked after by sup-
plies from outside West Bengal at least
the rice consumption of Calcutta—it
might be easier to deal with the situa-
tion. But that again would require
physical controls which mean also
rationing, distribution ete.—in big
cities like Calcutta and Bombay.

Now, I want to bring to the notice
of the House the picture that was
drawn by one or two Members who
were sitting on the Opposition Ben-
ches, who predicted that a famine
worse than that of 1943 was going to
occur in West Bengal in a few months’
time. That was what they said last
year. I would like to remind them of
this, so that the situation that was
facing West Bengal was certainly very
critical. It is still eritical. But to say
that it has not been handled at all
well, considering the limitations of the
powers of both the Central Govern-
ment and the State Government in
regard to the matters to which I have
just made reference, is wrong. Let
ug see how the whole matter stands



One Member of the Opposition—a
Communist Member—while spesking
yesterday said that West Bengal had
not brought into operation the Essen-
4ia] Commodities Act. What i the
picture? In April 1857, West Bengal
was delegated the power in regard to
movement control. It was not given
power regarding price control them.
As 8 result, they brought in cordoning
and issued permits to restrict the
movement of rice and paddy to the
Pakistan border. Licences were issu-
od for rite and paddy transactions ex-
ceeding 10 msunds and the cordoing
was first in some districts and then,
extended to all districts. It was later
found that this cordoning had a bad
effect on the deficit districts because
the free movement of paddy and rice
eould not take place to them.

Now. 1 am going {o guote from a
pamphlet issued by the West Bengal
Government,

Mr, Doputy-Speaker: The hon.
Member's time is up.

Shrimati Renuka Ray: I want ten
minutes more.

Mr. Deputy-Speaker: No. I shall

have to face others who are waiting.

Shrimati Renukx Ray: This is the
first speaker from West Bengal.

Mr. Deputy-Speaker: No, I have al-
ready allowed one other Member
' from West Bengal earlier.

Shrimati Renuka Ray: In the issue
of December 2, Report on the Present
Food Policy, it says:

“We have tried to utilise such
powers as have been given to us
by the Central Government to
procure stocks where poasible.
But it s obvious that no effective
procurement it possible without
control of all stocks of foodgrains,
Thig control  would necessarily
mean regimentation and rationing,
50 far as food supply in the State

" is concerned”.

They say contral over ‘sil stooks: 48"
foodgrains’. Does this show & callews
attitude? Anyway, it was In Janusry,
and then aon the 6th February, of thix
year, that the Central Government:
issued a notification by which prices-
were to be fixed. The West Bengal
Government, afier consultation with
the Central Government., decided on-
a levy of 25 per cent on the rice mill
owners in seven or eight districts
where most of the rice mills exist.
Before the enforcement order of the
Central Government had come
into force, they had tried or were try-
ing to come to an agreement with rice
mill owners, on a 75 per cent levy on
an agreed basis. But, when this came
at the Central Government suggestien
they brought it to 25 per cent levy on
controlled rates and that too for the
eight districts. Before a month has
elapsed, it is argued that the West
Bengal Government have failed to en-
force the Essential Commodities Act.
It is easy to pass an order but it is not -
so easy to enforce it. When transac-
tions below 10 mds. were allowed,
those who took advantage of it tried
to make it appear, transactions below
10 mds. Under such circumstances,
how is it possible for the State Gov-
ernment in a month's time to do any-
thing? How can they be told that
they are not doing their duty? Be-
cause they have not had any evidence,
how can we complain that they have
not taken action under the Essential
Commodities Act?

I agree with my hon. friend Shri
Asoka Mehta, who said yesterday that
food should be kept out of politics. I
would also suggest to those who live
in glass houses not ta throw stones.
In Kerala—I have not got the time to
go into the details—is it or is ¥ nof &
fact...... (Interruption.) I am forde8

bat): What is the position in Keeille?



Sheimati Renuka Ray: I am not
giving way. Is it or is it not a fact
that the paddy purchased from Andhra
by Keralas Government was at Re. 1/-
per md. or Rs. 27/- per ton higher than
what was paid by the Central Gov-
smment at the same time. How did
this happen? There may be a logical
explanation. (Interruption.)

Shrimati Benu Chakravartty: There
has not been a single complaint......

Shrimati Renuka Ray: Let me point
out une thing. I believe in the adage
that it is possible to fool some people
for all time and all people for some
time but not all people for all time.
The issues may be confused at the
moment. The Food Minister of West
Bengal, with the Central assistance, has
been. trying to work under most difi-
cult and trying conditions. Famine
has been staved off inspite of the pro-
phecies made here. But many charg-
es have been brought and the Chief
Minister—he was not allowed to speak
in the Assembly—has said in a state-
ment to the press in regard to permits
and licences that these matlers will
be placed before the Assembly and the
publi¢ as soon as they are colleéted.
These are given by delegated autho-
ority in districts. Therefore, I suggest
that it is necessary to understand the
position without heat and we should
not condemn and denounce anybody
because it may help you politically to-
day to do so. Food must be kept out
of politics.

I would ask every Member of this
House—we are all representatives of
the people—tio undersiand the difficul-
tiey the Government have to face. We
ourselves have not asked for the bring-
ing in of controls.  (Interruption.)
Without this it is no use blaming the
Central or the State Government for
not formulating a policy of effective
rice control, because the majority of
w fa this House have not asked for
Bat We dhould try to understand the

dificultios and help to try to over-

come them. It is only through com-
bined endeavour that this country
will be able to eventuslly get over
this deficit which faces us in the food
situation by producing sufficient for
our needs.

Shri Halder: (Diamond Harbour—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, India's transition from
semicolonial and feudal backwardness
to industrial progress and independent
economic development is being imperi-
led by the crisis of agricultural pro-
duction and the people's urge for
national reconstruction is being frus-
trated by conditions bordering on
famine. Happily, on the evaluation
of the causes that have led the coun-
try to this impasse, there is a broad
measure of agreement amongst the
different parties and organisation
maintaing divergent and even antago-
nistic views. It is the agreed opinion
that agrarian reform is the condition
precedent for the upsurge of agricul-

. tural production.

The abolition of intermediaries in
land or, in other words, the zamindari
abolition measures have removed the
most outmoded system in our rural
economy. Social transformation is not
taking proper shape and our rural
economy is languishing. It is prima-
rily because the land reforms that have
been passed in various States have
not undermined the domination of
large landowners in the countryside
The date on agrarian relation supplied
by the Rural Credit Survey and the
Agricultural Labour Enquiry reveal
the perpetuation of the old order in
our rural economy.

In the period between the two en-
quiries the First Five Year Plan, the
abolition of zamindari and certain
measures of land reform have been
accomplished; yet the picture remains
the same. These measures have fail~
ed to check the process of greater
monopoly in land. According to the
first estimate, ten per cent of the cul-
tivators and asccording to the second
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five per cent of the population, posses
one-third of the area under cultiva-
tion. An insignificant area between
10 to 15 per cent. of the acreage be-
longs to 3 per cent. of the cultivators
according to the Rural Credit Burvey
and, according to the AgricuMural
Labour Enquiry, 86 per cent. of the
population. It is an indication of the
increasing concentration of land in the
hands of a minority of landowners.
Hence, there is the necessity for the
abolition of the landlord’s grip over
the land and the distribution of the
surplus land over a specified ceiling
to the landless peasants. For the ful-
filment of this purpose the ceiling too
should be so fixed that the land of the
working holders is not touched but
the land of the non-working holders
should be taken and distributed.

In recent years, eviction has taken
place to a large extent and nowhere
surplus land has been distributed to
the landless peasants except in isolat-
ed cases. Apart from evictions, small
peasants are losing land due to the
credit crisis. In order to get credit
they are forced to mortgage or sell
their lands and the mortgage property
is seldom restored. In consequence,
land is passing out of the hands of
poor peasants and getting concentrated
in fewer hands, in the hands of the
large land-owners including the top
rich peasants. Hence, eviction under
any circumstance should be prohibited.
Small landholders including those who
cultivate the land and share-croppers
should be given permanent and herit-
able rights in the lands they cultivate.
‘Small peasants owenrs will, in the
immediate fauture, from the main
bdody of cultivators’, observed the
Planning Commission in framing the
Second Five Year Plan.

13 hrs.

The Planning Commission further
maintained that “a rural structure
based on peasants owners can meet the

requirements of food and raw_ maie-
rials of a growing national economy
only if land is used with care, the ad~
vantage of cooperative work and orga~
nisation are fully utilised......”
Hence, whatlever might be the degree
of achievementi through various mea-
sures and projects, no structural
change in our rural economy has been
brought about. The Fourth Evaluation
Report on the Community Project had
to confess it.

I{ must be recognised that so long
as the peasant’s purchasing power is
looted by the trading monopoliste
with the full backing of the banking
system, so long as rural credit is con-
trolled by the professional money
lenders, wholesale traders and big
land-owners, and so long as the ope~
ration of the Community Projects and
National Extension Schemes remain
vested in the hands of die-hard
bureaucrats, the desired goal can
never be achieved.

The amount of Rs. 565 crores ear-
marked for agriculture and community
development under the Second Five
Year Plan is a sizable fund and can
regenerate productive forces provided
they are spent in a rational mannef
under the supervision of popular com-
mittees. Qur country is facing an
acute food crisis. West Bengal, Bihar,
Eastern Uttar Pradesh, Maharashtra
and Orissa are facing famine condi-
tions.

Shri Ranga: Orissa also!

Shri Halder: Our country is expect-
ed to import 3'7T million tons of food-
grains this year. The Foodgrains En-
quiry Committee is of the opinion that
imports to the tune of 2 to 3 million
tons a year will have to be continued
throughout the Second Plan period.
This is a dismal picture of our food
position.

Our irrigated area in 1985-56 was
only 7-4 per cent of the net sown ared,
whereas the cultivable land at owr
disposal is nearly 300 milion scxés of



irriga

or irrigation projects and by
reclamation works. A major stride in
agriculture and food production is
necessary to solve the food problem.
Therefore the Foodgrains Enquiry
Committee again emphasises on the
role of the minor irrigation works both
in respect of new canals and tube
well irrigation. It has also been
found that the irrigation potential is
not being fully utilised by the farmer
due to prohibitive water rates.

West Bengal is facing an acute food
crigis, but the Government is callous
on this matter. Criticising the reac-
tionary and anti people policy of the
West Bengal Government, the ex-
Minister of Justice of West Bengal,
Shri Sidharth Ray remarked:

'iv'“n

“l am afraid that instead of
taking an objective view of the
matter and dealing with the pro-
blem, affecting our tillers of the
soil in a practical manner, the
party which happens to be in
power prefers holding fun fares
and exhibition in the name of
Kisan Conference where not only
lakhs of rupees are wasted but
where kisans are conspicuous by
their absence.”

Shri Ranga: Lakhs of them are
there.

Shri Halder: Hence my suggestion
is that when thousands of people are
coming to Calcutta in search of jobs,
when thousands of people are wait-

Shri C. K. Bhaftacharyya: On a
point information, will the hon. Mem-
ber kindly say whether these
lakhs of rupees were spent by the
West Bengal Government?

. Shrt Halder: This was read by the
ex-Minister of Justice Shri Sidharth
Shankar Ray on the floor of the Assam-
bly. - I have only quoted a sentence
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from the siatement he read in the
State Assembly.

Mr. Deputy-Speaker: The ex-Min-
ister had the privilege of making a
statement after his resignation.

Shrimati Renuka Ray: Could that
statement be considered here? If so,
others could have brought up many
other things.

Shrimati Renu Chakravartty: The
hon. lady Member herself brought it
up, I think.

Shri C. K. Bhattarcharyya: The in-
formation that I asked for has not
been supphed.

Mr. Deputy-Speaker: The hon.
Member shall have to be satisfied
without an answer if the Member to
whom the question was put is not pre-
pared to answer it. I cannot force
him; nor can the hon. Member him-
self. We cannot force any reply.

Shri C. K. Bhattarcharyya: I submié
to that ,Sir. But if he does not reply,
we can draw our own conclusions.

Shri Halder: In this connection I
would like to mention that the Confex-
ence which was held at Kakdwigs
in my parliamentary constituency. The
Central Food Minister was also pre-
sent at that meeting. The ex-Minis-
ter of Justice also made it clear that
it the money that was being spent on
these exhibition and conferences was
utilised for minor irrigation works
the peasants’ lot could have been im-
proved. But the Government did not
take up those schemes and for their
political ends they hold such confer-
ences.

1 would, therefore, request Govern-
ment to pay a little more attention to
these minor irrigation schemes and
also reclamation of land. In this con~
nection I would like to mention that
nearly one thousand Central Tractor
Organisation workers have been on
strike for nearly a week or two. Gov-
ernment claim that by reclamation
work they have reclaimed nearly 36
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lakhs acres of land for cultivation.
But I cannot understand why certain
amenities which are demanded by the
workers are not given to them.

When thousands of people face a
crisis, the immediate measures that
the Government should take is the
grant of relief, test relief, agricultural
loans, distribution of seeds to the poor
peasants. But what did the West
Bengal Government do? They wasted
so much money and rice though they
restricted the consumption of rice in
hotels and restaurants. In a Kakdwip
conference, it is reported that they
wasted food which can be sufficient for
about a thousand people. It is also
reported that one thousand delegates
did not turn up in that conference but
food was prepared for them. When
our political leaders instruct us not
to play politics with food, I also
accept their advice. On the other
hand, I request them not to play poli-~
tics with food and gamble with it as
the Food Minister and the Cabinet in
West Bengal had done in the recent
period.

Shri Ranga: Mr. Deputy Speaker, I
am rather surprised as to how it is
*nat we are thinking in terms of a
great crisis on the food front. Between
four to five years ago, we were told
that India was going to have a surplus
in food, especially on the rice front.
Therefore, we were asked to give our
consent to & Bill to authorise first of
all, the Bengal Government, and next
the Andhra Government and also some
other Governments, the freedom to
export rice to other countries. What
has happened within these four years?
Why should we be faced with such a
situation in which the Foodgrains
Enquiry Committee had warned the
country to be prepared to import 2-3
million tons of foodgrains from abroad.

This is an important question which
we should all address ourselves to and
try to give an answer. We cannot
afford to do anything here and now but
we have got to think about it and the

Govemmntmoulddumaﬁ-
deration to it .and place the necessary
facts before this House and at some

, convenient hour.

One of thg many things that has
been responsible for this growing
trouble is the unwillingness of the
Government and the other parties in
this country to deal fairly with the
producers of food in this country.
Asoka Mehta Committee has suggested
to the Government to take early and
definite steps to stabilise the food
prices and assure to the peasants the
payment of remunerative prices. Gov-
ernment had made so much on the
appointment of this high power com-
mittee. The Ministers, one after the
other, who complimented the Chair-
man of this Committee only say thal
the Government was still considering
this major recommendation of the
Committee and that it was ndt pre-
pared to come to any conclusion =0
soon, This proposal has not been plac-
ed before the Government only in the
last few months. It has been before
the Government for the last 12 years,
to say the least. There was the V.T.
Krishnamachari Committee which
made the same recommendation.
Afterwards, there was the Agrarian
Reforms Committee presided over by
Kumarappa. That also made a simi-
lar recommendation. The First Plan
also envisaged the possibility of fixing
the remunerative price level for agri-
cultural products, especially food-
grains. I can go on giving details tke
this. Still the Government is unwill-
ing to come to this House with definite
proposals in order to establish the
necessary machinery to assure our
peasants remunerative prices, It
speaks very badly indeed of the states-
menship of the Government.

Secondly, several new campaigns
have been inaugurated in the receat
past in order to discourage our pea-
sants from producing more and more.
1 do not know who inspired them but
unfortunately a fear has got into their
heads, in the minds of the 20 croves of
our small holders out the 38 croxes of
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wwld not remain in their pouudm
Various schemes have been propound-
od. It was said that a national cam-
peign was going to be inaugurated in
order to persuade our peasants to pool
their lands to what is known as a co-
operative farm. We know how per-
suasion has resulted in so many other
countries about which our friends here
to my right have been very keen. We
know how it has resulted in coersion
in actuality. Even recently, one of the
leaders of the Opposition Party told:
the country that if a majority of the
people were ta be willing to go into
the co-operative farm, the majority
should be statutorily compelled to go
into the co-operative farm.

Another campaign was started that
they would persuade our peasants to
place all their lands at the disposal of
the village panchayats so that the vil-
lage panchayat will become the new
landlard and all these people would
be made to work under the land-
lordism of the village panchayats. My
friend who has just now preceded me
was unhappy that the Government has
not done enough to liquidate landlord-
ism-—a kind of anachronism of colonial
economy. Is it not a fact that after we
have gained freedom, we have been
able to confer peasants proprietorship
on tens of millions of peasants in U.P.
Bihar, Bengal, M.P,, Rajasthan and
various other States? They are not
satisfied with it. We are also not
satisfied with it. We would like to go
far ahead. So, it has been suggested
that a ceiling should be fixed. It has
been suggested by the Planning Com-
mission and hailed by all the parties in
the country. The question is this,
Where is it to be fixed? Neither the
Planning Commission nor the Central
Government has been able to give a
kind of assurance to our own farmers
in the country as to where it is going
to be fixed. Is it three times the basic
holding or six times as later on
thought by the Planning Commission?
Or is it 510 times s suggested by
the minority section of the Agrarian

Reforms Committes, to which 1 my-
sef belong.  There is no certainly
about it. Naturally, you cannot eX~
pect the millions of our peasants n
the country, in such uncertain circum-
stances, to be very enthusiastic about
food production and moremore of it.

Only last year, West Bengal some-
how or the other seems to have influ-
enced this House in a very queet
way. We were told that the prioes
were soaring high. So, the Finance
Miinster was in a fright. He issued
SOS orders to the banks not to release
any fore funds and to withdraw what-
ever funds that were granted ‘to the
dealers, factory owners and some
landlords also in West Bengal. Just
now, Shrimati Renuka Ray was tell-
ing us how all that terrible price
crisis bordering on famine was staved
off. It could have been staved oft
without the Finance Minister coming
unnecessarily into the market and
frightening people there and withe
drawing the credit given to the food
market The wonder of it is that
instead of worsening the situation,
the crisis was overcome. Why? Only
the other day, the Prime Minister
was saying that he was not prepared
to agree with Shri Asoka Mehta in
suggesting that we should be depend-
ing upon imports all the time, He was
also confident that very soon India
would be able to become self-suffi-
cient in food. I am inclined to agree
with him, especially because only
four years ago we were more than
self-sufficient in food and it should
be possible for us once again to
achieve that position. The only thing
is, seasons must be favourable and
the policy of the Government towards
the peasants must also be reasonable,
liberal and statesmanlike.

In regard to these, one is under our
own control, and that is the policy
of the Government. It ought to be
under our control. Unfortunately, my
hon. friend Shri A. P. Jain, who has
been saddled with this very onerous
responsibility of feeding the people
without at the same time starving the
growers of food, is not in complete
control of all the social sectors thwt
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ought to be controiled in order that
this situation can be controlled.

Str, the Asoka Mehta Committee
said that we should import two to
three million tons. Where does the
truth lie? Somewhere in between, I
do not really think that the Govern-
ment has got full information of all
the food that is being produced, con-
sumed in the production areas and
the surplus that are available and
going into distribution in this country.
‘Therefore, better statistics are needed.

Supposing we have better statistics
and we find ourselves in not such an
unfavourable situation as we think
that we are, then what is it that we
have to do? Ome or two suggestions
have been made, for short-time period,
like the development of minor irri-
gation works, tubewells and all those
things. Do all that possible you can
in that directibn: but, in addition to
that, let us also go out of our way—
i necessary, set aside all considera-
tlons of prestige or face—and assure
the 200 million small holders in this
country that their peasant proprietor-
ship is accepted by the Government.
not merely as a matter of concession
but as a matter of part of their own
progressive policy. I would like the
Government to make it very clear that
peasant proprietorship is not consider-
ed to be standing in the way of de-
velopment of a socialistic pattern of
society.

Sir, the Government has so far re-
cognised the existence of two sectors
—the public sector and the private
sector. I would like them also to re-
cognise the existence of a third sec-
tor—more progressive than the private
sector, and possibly more useful and
more progressive too than the pub-
lic sector—and that is, the self-employ-
ed peoples family column. This is not
only to be confined to agriculturists;
the four crores of people employed
In our arts and crafts are also self-
employed people. There is not much
scope, that need to be talked about,

for exploitation in this particular
sector. There is uttermost possible
decentralisation in this. There is not
much scope for bureaucracy also to
play upon the credulity of the masses
and exploit them. Such a sector
ought to be encouraged and better
developed.

-

Within that sector, Sir, the peasants
form not merely the fulerum but also
the major portion. These 20 crores of
people to be given that particular
assurance. Till now that has not been
given. Unfortunately, the Government
has been quite willing to give various
assurances. to the private sector. The
Prime Minister and various other
Ministers also were too anxious to go
to Calcutta or Bombay, go to their
conferences organised by different
groups—in Delhi too—give them all
sorts of assurances, invite their co-
operation and be extremely careful
not to abuse or accuse them. Only the
other day, the Prime Minister came
o this House and announced conces-
sions to the textile millowners because
they were badly hit. But what were
the Government doing when our
peasants were being badly hit? What
arc they doing cven lodey?

Sir, I am just now coming from
Andhra. I can assure my hon. friend,
Shri Jain, that lakhs of tons of rice
are lying with the growers—this is
not the state of affairs with rice mil-
lers—waiting for somebody to buy.
The rvice millers are not prepared to
buy because they do not have money
to advance to the peasants. The rice
millers do not have money because
the banks were ordered by the Trea-
sury Benches—it does not matter
which particular member-——not to ad-
vance any money to the rice millers.
Even {f the rice millers buy rice with
their own resources, there is nobody
t{o buy from them.

They say there is crisis in Bengal.
They say there is deficit—we are not
allowed to go there. My hon, friend,
the Deputy Minister from Kernla State
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says there is deficit. I do not know
- what is wrong. I think they do not

Shri A, P. Jain: We have already
bought two lakh tons and paid more
then Rs. 8 crores.

Shrimati Renu Chakravarity: There
s more; let us have it.

Shri Ranga:&There is very much
more. Therefore, what ought to be
done is for my hon. friend to revise
his price structure and price policy.
He made a sensible statement, if 1
may venture to say so, last time when
he said that unless we are prepared
to pay a remunerative price, a decent
price to the growers, we canont ex-
pect more and more production and
ready response in the supply of it. He
only said that, but he is not prepared
to implement it.

So far as surplus production areas
in Andhra are concerned, Shri Thiru-
mala Rao has already made a very
sensible suggestion. I made that sug-
gestion last September, and 1 was
taken to task by this Government
saying that I was going on a war path
against this Government. What is it
that I have said? Let the hon. Minis-
ter go into conference with the
Andhra Minister, not only the Andhra
Minister but the Andhra Ministry as
a whole, and also the millowners,
growers and their organisations
including the organisations propped
up by my Communist friends, and then
come to an agreed conclusion as to
the reasonable remunerative orica
that ought to be paid to the growers
The price that is offered to be paid
now Is not all reasonable, nor does
it cover the cost of production.

I am glad that recently my hon.
friend inaugurated a kind of a semi-
nar here, for which I had been fight-
ing for the last six years through the
FAO Lisison Committee. I certainly
hape that with the help of that parti-
cular seminar my hon. friend would
be able fo—in consultation also with
Shri' Krishnappa who presided over

an abortive enquiry that was institu-
ted by Government in regard to cost
of production—come to certain defi-
nite conclusions as to the cost of pro-
duction of paddy, rice, wheat and
various other crops. Based upon that,
let them fix the price to be offered
and not any arbitrary price that they
think of. That is how they should fix
the price.

It is not an honourable thing, a de-
cent thing for a responsible and de-
mocratic government like ours to say
that we have fixed a price which is
the average of the prices that have
prevailed in the previous four to five
months. In an emergency that may
be excused, not now. They are conti-
nuing that emergency policy. I would
like them to revise their policy.

Sir, there are very many things
that I would like to say but I would
like to obey your mandate and, there-
fore, all that I have to say in conelu-
sion is that, if only the Government
were to take their responsibility to
our peasants in as serious a manner
as they have been trying to take their
responsibility towards the private sec-
tor and the public sector, I feel con-
fident that within the next three or
four years—before the next general
elections—it should be possible for
our country to be able to say that it
has become self-sufficient, that its
peasants economy has been stabilised,
that its peasants are happy, that its
peasants have got an assurance that
they are masters of their holdings,
that they will be allowed to remain
in possession of their holdings, that
they will be allowed to encourage and
strengthen themselves and, also, that
they will be in the enjoyment of what
is known as a remunerative price.
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Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Deputy-Speaker, Sir, looking at
the demands of the Food and Agricul-
ture Ministry and comparing them
with the demands of developmental
schemes of other Ministries, I confess
my disappointment. 1 feel that the
necessary emphasis is not being placed
on the agricultural economy of the
country, when it is recognised by
now that agricultural prosperity alone
can be the foundation of all develop-
ments of the country, whether in the
agricultural sector or the industrial

sector. There might have been a
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doubt at one time in the last ten years
as to what kind of economy is to be
adopted in the country, but after the
last crisis, 1 think there is a consen-
sus of opinion that it is only the agri-
cultural prosperity of the country that
can be the foundation of the future
development of this land. Looking
from this aspect, I would respectfully
submit that I feel that the necessary
emphasis has not been placed on the
agricultural sector in our development
schemes.

It would be conceded that today also
agriculture continues to make largest
single contribution to the national out-
put and if we look at the pattern
of living also, 81 per cent of the po-
pulation live in the rural areas. One
of the basic tenets of the policy which
the Agriculture Minister was pleased
to lay down in one of his* speeches
is that the farmer should get a fair
deal. 1 fecl that is not being fulfilled
and the farmer is being let down
badly. What does the farmer want?
He wants two things. Firstly, he
wants incentive to grow more food
and secondly, he wants means and
facilities to grow more food.

Let us take the first aspect. Is he
being given the incentive to grow
more food? The main incentive is the
price. So far the Government has not
fixed a minimum price. Looking at
the report of the economic survey of
Punjab, I find that the net income per
year of an agriculturist with a fami-
ly of five from unirrigated area is
Rs. 6187 per acre whereas the in-
come of the agriculturist with a fami-
ly of five from irrigated area is
Rs. 180°17 per acre. In this accounting
of the expenditure, the report says:

“In these accounts, expenditure,

in the first instance, is worked out

" on the actual conditions prevalent
on each farm. Thus only the rent
actually paid for land taken on
lease, the actual wages paid out
" o0 hired labourers and the cost
of manure purchased (if any) are

o

charged to cost and nothing is Ge- -
bited for the land owned, the
work put in by family members,
the manure (dung) produced by
the farm animals and the capital
invested in implements, livestock,
well, ete.”

Taking all these figures, what is the
average income of the farmer in com-
parison to the industrial worker?
Here I want to put a specific question
to the hon. Minister. It would be con-
ceded that disparity already exists
between the income of a farmer and
an industrial worker. This disparity
has been accentuated in the first Plan,
It has further been accentuated in
the second Plan. How is this disparity
going to be removed? What is going
to be done in the matter of increasing
the income of the farmer and bring-
ing it along with the income of the
industrial worker? That is the main
point. I submit so far nothing has been
placed before us to let us know how
the condition of the farmer will be
bettered and brought into level with
the income of the industrial worker.
I am not against the industrial deve-
lopment of the country. But I feel
that agriculture, which is the founda-
tion of our whole economy must also
be developed.

T submit that agricultural economy
needs ¢emphasis and the farmer needs
better protection. Therefore, the first
and the foremost thing is that there
should be an adequate price level, in
order to give an assurance to the far-
mer that he is assured of a certain
minimum price for his produce. That
has not been done. The second thing
is, not only there should be minimum
fixation of the price, but there should
be an assurance that he gets it. Yor
that purpose, we have got the recom-
mendation of the Foodgraine Inquiry
Committee. The suggestion is also
there that the trade in foodgrains
should be taken up by the Govern-
ment. Even if that is not done, we -
have got the community development



tes

ind {f the ambit of the sctivi-
of the community development
Blocke is enlarged and if they are

entrusted with marketing of the pro-
duce a3 well as purchase of the neces-
sities of the farmers, then the agricul-
turist will be assured of a
price. When we have got the machi-
nery, I cannot understand why that
machinery should not be utilised to
the maximum advantage. Therefore,
my submission is that the farmer is
not having a fair deal and no incen-
tive is being given to him to grow
more food.

1 now come to the second aspect.
‘What the farmer wants are the means
and facilities to grow more food. Has
he been given this? Here again 1
would submit that we have not given
him a fair deal. Let us take the case
of Punjab. 48 lakh acres of land are
lying water-logged. My impression
was that it is 30 lakh acres. Then,
at one time, I spoke to the Minister
and he said it is 40 lakhs to 50 lakhs,
later on, 1 was told, that it is 48 lakhs
acres of land. Now so much of land
is lying water-logged. Punjab has got
schemes which will cost Rs. 7} crores
for draining all that water and bring-
ing the land under cultivation. But
the Central Government has placed
at the disposal of the Punjab Govern-
ment only a small sum of Rs. 77 lakhs
for that purpose. My figures are sub-
ject to correction. ] submit that money
should be made available to the Pun-
jab Government so that the scheme
may be implemented and 48 lakh
acres of land can be brought under
cultivation to increase our food pro-
duction.

I find from a press report that the
Chief Minister in one of the rural con-
ferences had stated that Punjab is
losing nearly Rs, 98 crores in the
matter of food production because of
water-logging. You can imagine the
colossal figure of food potential which
we are losing—Rs. 98 crores—for
which Rs. 7} crores is a very mmall
smount which could have been placed
at the dlaposal of the Punjad Gov-
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emnment to implement the schems in
in order to drain away the water. But,
nothing has been done. A very paltry
sum of Rs. 77 lakhs has been placed
at the disposal of the Punjab Gov-
ernment.

So, my respectful submission is this.
If we want to look at this problem
from a correct perspective, we should
really devote our attention to the ag-
ricultural prosperity. I understand—
here again my figures are subject to
correction—that ¢ million acres of
land are lying fallow and another 60
million acres of land are cultivable
waste. I do not say that we should
not have intensive cultivation. But,
extensive cultivation is also neces-
sary. We should sec that no land is
left waste. By giving support to the
farmer we can improve the food
production; we can develop the food
potential of .the country. Only when
we concentrate our attention on that
aspect then, and then alone, will we
have agricultural prosperity in the
country. And when we have got agri-
cultural prosperity in the country, we
could certainly have the foundation
for both industrial as well as agricul-
tural development.

Take another aspect. The other day
we heard the Minister of Irrigation
and Power saying that there has not
been a proper utilisation of the irri-
gation facilities. Where does the fault
lie? It certainly does not lie on the
farmer. Here again, leaving aside for
the time being the bigger schemes for
the purpose of irrigation, let us take
the minor irrigation schemes. We have
got the Community Development
blocks. It is a very useful machinery
which can be put to the use of better-
ing the condition of the agriculturist.
Why not entrust all work to them?

shri A, P, Jain: 1t has been en
trusted to them. They have got allo-
cation for irrigation and soil conser-
vation.

Shri Ajit Singh Sarhadl: 1 was
looking into the minutes of the Sixth
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Conference of the Development Com-
missioners. 1 feel that if all the
schemes that they have decided upon
on paper are properly implemented
and the Community Development
Blocks are entrusted with that work,
India can be not only self-sufficient,
but surplus in the matter of food. I
disagree with those hon. Members
who say that India cannot be a sur-
plus country in food.

Shri B. 8, Murthy: You are right.

Shri Ajit Singh Sarhadi: I know
that the Food Minister is trying his
level best. But the Finance Minister
is not placing enough funds at his
disposal. From the report on Com-
maunity Development, which has been
given to us, I find that the amount
allotted for development of agricul-
tural schemes is guite insufficient. So,
1 submit that the farmers must be
given means and facilities to grow
more. In the matter of irrigation
nothing is given to him. Financially,
no support is given to him. In the
matter of fertilizers, the situation is
much worse. I am glad that in the
matter of rural credit, the Minister
was pleased to say yesterday that a
lot of money is going to be placed
at their disposal. Here I would say
that the machinery which should be
used for this purpose should be the
Community Developmnt block agency.
Of course, I do not want to digress
here. But 1 would ask: why not
Community Development blocks to
manned by men who know the feelings
of the people? Why take people from
the State Services or IAS? Why not
political workers, whether they belong
%o the Congress or any other party, be
entrusted with this work? They are
the people who are in contact with
the masses. They know the feelings
of the people well. But that digression
is neither here not there. My sub-
mission is that in the matter of ferti-
lizers also the Community Develop-
ment Block agencies can be used and
tbat a fair deal should be given to the
poor farmers..

1 have one more point about Pum~
jab. In Punjab we have got excessive
waste lands. When PEPSU was not
part of Punjab, there a lot of land
was being reclaimed. The PEPSU
Government were spending a lot of
money on reclamation. I now find that
the scheme is absolutely at a stand-
still; nothing is being reclaimed. Ate
tention should be paid to that as-
pect. Means should be placed at the
disposal of the Punjab Government
to reclaim land and that land should
be given to the landless people and
Harijans.

.

I would end by saying that more
attention should be paid to the agri-
cultural economy of the country. The
Minister should do his best and as
much of the finances of the country
as possible should be spent for the
benefit of the farmers and improve-
ment of their conditions.
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o & wgr § 6@ T
TARE A AT

o g ¥ v w0v & v Sz
woge fggerwr & & ¢ 9 o o
# qarE Y TR A g § am
@ wrfgd | AT T TRTART AR |
¥ ORI & W At T Jerd
Ffrarr & fe g owe ¥ A A
o O wErE § WK I A e
e gt wfgh) w  faefew o
¥ QT w1 o w8l § &
ool FiEE W owfwAwT gwn @
o} 3w & IR Ny aw fear
o1 ff wATET AE W TT AH
ol aifed, 98 7 a<w faenar swar
g 1 9 % g W A wrfid

T 3w & ) A qE A @ R
A% FUF T ¢ A oy F WA fe
1§ & R I @ Prei & 4 ¥ Frew
¥, G gEAEN ¥ 9T fe s
vy wRfagt W feimfedt & ag
g e & o et & g st g
EH WA E R IR I
F W AT AT X A T A@ B
9 W § < § @ wnfed Wk
oltafaat & afcd & | §TFR A gy
fir 2 T WA o ¥ | A
¥ T WX TE AW R G @ A
% 9% AT & A/ B A AR ¢, A
WX TN T W §® T § 9o WX
3 WYo B {T T A AT AT 4 WU
a2 wor faed ewm
LR LR G RUR Ll
X N T TG Fi B A Y Sy
o qoRTe & a0 & agr awr ¢ Ge
TN eyl Famadged)
e & wroer s Y@ W & A
g § e qEr e F g A @

T wlET ), W gw o oy ¥
Tl W Ywr ww oY oy ek sRr
MR 1 Newentw T g om:
&Y ff o agi & o g fadh o ardr
NATG A &

AN AT W T
o w4 A oF qeEw g i
wwedt awt | ard,  gafad W
wifed 5w oF fase & o 5%

st qnE : § g3 I & 6T
wE .

a N, T T Ry
¥ 2exe & Wi A wEET T W
qfeaydre &1 @ a=T @@
T AT | IGH A 7 1843 W,
qexY~4s wrar 9w f5 asf ¥ sror
w9 T gt W FE AW qar @
T | I g HE ey A gE aut
¥ ¥fer It &1 A Sy FoR W
) qare 1 7€ & g0 7 ww @85 g
ag g foar g, W
ey o g & W & w5 foqoww
T w3 & wr vk § 1 e famr
qf & T QT TR AW ¥ W
T TN FT & O & g o
T g HAT wgy € fe ag g
F g & | 9w T AW &
sy awag gar § fie
wE TH F T T T ¥ o,
Afirr o A W e A g sfew
A & wrewr, i yea & arg Al fmr
1 g ¢ g
IO 1 T Ay O AR ¥
TR GHF T & JrO A7 ¥ W
dare @t ¢ A 3T ww R e ot
Tt forerrdt %) i vt & B
Wt 3 & o wifgd )
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T

T & 1w At 1§ a<g o g
TR | A N g g
Haaemw

W T & g § A aE
wgwRa wr sq fearr wmgr g B
aft 3 W W FEET R T FAT
w1gd & A ' fawr AT # avs sA
wefier fiear § 9 ox faa WX

IqTeq ARG : o w7 Ty
T ¥ &, X6 fad wr oft o ofr it
o fee § @er T awt ?

st vt wat (dafear)  § oo
fare 7 #ff won & e
Mr. Deputy-Speaker: The hon, Minis-
T,

Shri A. P. Jain: Sir, my colleague

issues that have been raised, but I
can assure hon. Members that if I do
not answer uny of the issues, it does
not mean that 1 propose to ignore
them. It is for want of time that I
shall not be abie to do it, but I shall
pay due consideration to the sugges-
tions made.

Shri Feroze (andhi (Rai
That you say every year.

Shri A, P. Jain; Truth can not be
repeated too often.

Barell):

Shri B. 8. Murthy: Truth is eternal,

Shri A, P. Jain: In the address that
I propose to make, I shall deal with
three principal aspects of the food
problem—immediate, short-term and
long-term. By “immediate” I mesn
the measures which we propose {0
take during the current year, i.e., 1958-
59. By “short-term” I mean the
measures which we propose to take
during the rest of the Plan period,
i.e. up till 1960-61, and by “long-
term” of course, I mean the further
longer period which essentially would
mean the question of stepping up
agricultural production.

1 also propose to deal with two
questions, viz,, the rice deal of Kerala,
and the criticism made by Shri Sid-
dhartha Ray about the food policy in
West Bengal, These two I will treat
as one item. And lastly, I propose to
say something about the criticism
about the delay in the implementation
of the Foodgrains Enquiry Committee's
recommendations, a point which was
very much stressed by my hon. friend
Shri Asoka Mehta, If I have . any
more time, I shall try to deal with
other matters.

Shri Asoka Mehta in his speech has
said that self-sufficiency in food in an
expanding economy in illusive; the
need for food depends upon the tempo
of development I endorse his remarks
fully. If I can use Browning's simile
of ever-receding ideals to mundane
economy, I would say that in a deve~
loping economy, self-sufficlency

ever-receding
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the tempo of development, and ¥ we
are to increase the tempo of develop-
ment, there is likely {0 be a lag bet~
ween our production and our demands.
In fact, Marshall's dictum about the
scissors blade theory holds true in
this matter, and it applies with all the
force to the demand and supply in an
expanding economy. The greater the
tempo of development, the wider is
the difference between the blades of
demand and supply. Supply at a level
which could make a nation self-suffi-
cient in a static economy becomes
quite insufficient on account of the
stresses and strains created by deve-
lopmental policies. 'This is fully illus-
trated by what has happened in this
country as also by what has happen-~
ed in conditions of expanding economy
in other countries.

Taking up the question of agricul-
tural production, I dare say with a
large amount of confidence that
during the past years our agricultural
production, that is the production of
cereals, pulses and the principal cash
erops in which I include oilseeds,
cotton, jute and sugarcane, has shown
a rising trend. In 1851-52, treating
1840-50 as the base, the figures of
production were 87°5. In 1852-53 they
went up to 102. In 1953-54 they went
up to 114{3. In 1854-55 they went up
to 118'4. There was a slight drop in
1955-56 and they came down to 115'9.
However, in 1956-57 they went up to
123. Thus, agricultural production
during these seven years has gone
up by more than 25 per cent, and I
dare say that that is by no means a
mean record.

So far as the production of food-
grains i3 concerned, that has also
been going up, but the trend of the
rise has been somewhat erratic; in
some years, there has been a fall, and
In others, there has been a rise. I need
not quote the figures vear-wise, but
perhaps it would be quite enough if
2 say that treating 1949-50 ag the base,
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in 195182 the production of food-
grains was §1°1; in 1085-06 i was
113-5; In 1008-57 it was 1196 Wers,
it should also be observed that it we
take the moving averages, that is, the
averages over & number of years, the
production has been constantly going
up. Even so, while the production in
1956-57 was almost equivalent to the
peak production of 1953-54, that s,
it was (for food-grains, cereals and
pulses) of the order of €8'7 millien
tons, we had to undergo stresses and
strains; and there were difficulties
both in regard to supplies and in
regard to prices. We had to import
during that year about 8 million tons
of goodgrains from abroad. That will
justify the remarks which I made,
that despite increased production, in
an expanding economy, the demand
increases because of certain budge-
tary conditions, because of deficit fin-
ancing and because of the credit poli-
cy and other policies whirh are out-
side the scope of this Minir*ry. The
stresses and strains produced by the
fiscal and economic policies have their
bearing on food.

Coming to the prices, treating again
1952-53 as the base, in January, 1957,
the prices were 97; in February, they
rose to 100 and hovered round about
that figure in the months of March
and April; they reached the peak
figure of 106 in August, and then they
began to decline, reaching the figure
of 07 in January, 1958; in the week
ending 22nd March, the prices went
down to 95. It will thus be observed
that in the second half of 1857 and
the first few months of 1958 the prices
have shown a downward trend. But
this downward trend has not been
uniform over all the cereals. In faet,
the price of rice which was 83 In
January, 1857 was 100 in the week
ending 28rd March, 1958. Grain-wise,
the prices of wheat, Jowar, bajra;
barley, maize and ragi have all shown
considernble decline. But the same
trend has not been shown by ﬂw
price trends of rice.



have reduced the estimates of damage
considerably, and asccording to the
latest estimates that we have got, the
fall in the production of rice is going
to be of the order of about 3-5 million
tons. Now, this loss, which I must
submit is a considerable loss, in the
short term can be made up only by
imports.

Now, the main source of rice im-
port is Burma. According to the May
1058-agreement we were entitled to
tmpart 5 lakhs of tons of rice from
Burma in the year 1958. The Burma
crop has, however, suffered from
drought, and the exportable surplus
of Burma which normally used to be
of the order of 1'5 to 2 million tons
bas during this year been reduced to
75 lakh tons. The Burmese Govern-
ment have informed us that they
will not be in a position to fulfil their
commitments, and they will not be
able to supply us more than 2-5 lakhs
tons of rice. It has been decided by
Government that the sterling which
was allocated for the purchase of
Burma rice will now be utilised for
the purchase of rice from Burma as
also from other countries that is any
‘unspent bamlance will be utilised for
the import of rice from other countr?
jes. The overall availability of rice
in the world market is rather difficult.
We hope to make up the shortfall of
the supplies from Burma by purchas-
es elsewhere, but perhaps we may
have to pay a little higher price.

While the supply of rice from
Burma is going to be comparatively
smaller, its effects will be partially
oftset by the comparatively large
opening stocks of rice this year. As
against the stock of 65000 tons In
1887, our cpening stock on ist Janu-
ary, 1958 was about 240,000 tons.
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So Iar as wheat is concerned, we
have got a fairly ambitious programmae
for import, and there is not much
dificulty. During the first eight or
nine months of this year we have
a firm programme of importing 3'7
million tons of wheat. Now, we hope
to conclude a fresh agreement for the
import of wheat under PL-480 frow °
United States, and the wheat unde
the new agreement will begin to ar«
rive from the month of September or
October. I think that there is no like-
lihood of any difficulties arising in the
supply of wheat. The present stock
position of wheat in UP and Bihar is
of the order of 50,000 tons and 2
lakhs tons respectively, and I hope
that with these fairly large supplies,
the State Governments will be able
to tide over the lean period that is
ahead. If they require more, we shall,
of courge, supply them; we are in a
position to supply them quite liberal-
ly.

Now, I would like to say a few
words as to how we propose to deal
with the supplies of rice to the various
States. So far as Madhya Pradesh
and Orissa are concerned, according
to the information supplied by the
State Governments, they will be able
to meet their own requirements. In
fact, they may be able to supply some
of the surplus rice to the Government
of India for distribution to other
States.

Bombay has been deprived of its
traditional source of supply. Bombay
was importing large quantities of rice
from Andhra Pradesh and Madhya
Pradesh, both of which have now
been cordoned off; and the difficulties
of Bombay have increased.

Shri Panigrahl (Puri):
is Orissa going to supply?

8hrl A. P. Jain: We have not fixed
any figure, but they hope to give us
some surplus.

How much

I have had discussions with the
Chiet Minister and the Food Minister
of Bombay, and I have assessed their.
requirements, and I hope I shall be i
a position to meet their requirements’
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to & reasonable extent, and I do not
think any major difficulty will arise
in that State.

So far as Bihar is concerned, it has
lost about 40 per cent of its rice crop.
Naturally, we are not in a position to
meet the damage to the rice crop by
the supply of rice. It has, theréfore,
been decided that we will meet the
requirements of the Bihar Govern-
ment by the supply of wheat of which
there is no dearth. But we also pro-
pose to give them a little rice for feed-
ing the adibasi areas and some of the
industrial areas. West Bengal's food
shortage is estimated to be 7 lakh
tons, of which more than three-
fourths will have to be met by wheat.
That is, we shall supply between 5 and
6 lakh tons of wheat. It will be in-
teresting to know that in 1856, we
supplied 37 lakh tons of wheat fo
West Bengal. In 1957, we supplied
them 57 lakh tons of wheat. So, our
supply of wheat is practically going
to be of the order of what we did
in 1057. We hope to give, on the
basis of present availability of stocks,
about 1'5 lakh tons of rice to West
Bengal, If the rice position improves,
1 ghall give them more. West
Bengal is procuring round about 1'5
lakh tons of rice for sale during the
lean period, and it is hoped that by
pooling the supplies made by the
Centra] Government and quantities
internally procured, the West Bengal
Government, as Dr. Roy said the other
day, will be in a position to control
the situation.

The needs of Assam, Tripura and
Kashmir will be met to the extent
possible by the supply of rice.

Shri Balarama Krishnalah  (Gudi-
vada): Is the hon. Minister aware
that Andhra has got surplus stocks of
rice with the rice mills and the ryotes.
They are prepared to supply rice not
only to the Southern Zone but to other
places like West Bengal, Saurashtrs,
Sombay and so on? Are Central
Government prepared to agres?

procure

In Andhra, our policy is to
all and any quantity of rice that is
surplus there. Already we have pro-
cured a little more than 2 lakh tons,
and we are prepared to buy all the
rice that is surplus to Andhra. W
have set up a fairly efficient and good
machinery which ia making purchases.
But it is also our firm policy that we
are not going to allow the rice millers
of Andhra to export rice to other
States, Bombay or to Calcutta, on
private account, because that will lead
to profiteering. (An Hon. Member:
That is good) (Interruptions).

Shrimati Renn Chakravarity:. We
want rice.

Shri A. P. Jain: We are buying rice
and we are supplying the rice.

So far as the southern region is
concerned, in distributing the rice, we
will give first preference to the States
which form the southern region, and
only so much of it as is surplus to
the southern region, will be made
available to others.

Shri Tangamani (Madurai): Out of
the 2 lakh tons, how much has been
supplied to Madras State so far?

L]

Shri A. P. Jain: We have supplied
some rice to Madras State. I believe
it may be about 25,000 or 30,000 tons.
I am not prepared to swear by that
figure. Madras is, by and large, self~
sufficient and our policy in future is
going to be this, that we are not going
to supply any rice to Madras State.
If they need, we will give them wheat,

Shri Tangamani: The Madras State
is deficit by one lakh tons.

Shri Wodeyar (Shimogs): Does the
price of rice differ from State to State?
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The Deputy Minister of Agriculture
{Bhel M. V. Krishnappa): Quality to
quality.

Shri A, P, Jain: From State to State
and quality to quality, but the basis
of determination is the same all over
the country.

This brings me to a somewhat inter-
esting, but a very misunderstood,
aspect of the food problem. Hon,
Members will remember that a few
days ago Shri Sinhasan Singh—unfor-
tunately he is not here—asked a sup-
plementary question whether the food
imports could be reduced and the
money saved utilised for the import of
fertilisers. In reply, I said that it was
a ticklish question, and I promised to
make the position clear during this
debate. Often, it is said that my
Ministry—which is, of course, being
held responsible for so many troubles
about planning and otherwise—is also
responsible for the drain on the
foreign exchange resources. I want
to make the position clear. Shri
Sinhasan Singh and many other hon.
‘Members also appear to be under the
impression that as soon as we can
reduce import of foodgrains and effect
any saving, we can utilise that for the
purpose of importing fertilisers, This
impression is based on a misunder-
standing of facts. My Ministry has
also been often accused of being res-
ponsible for the foreign exchange diffi-
culties through the import of food-
grains. There cannot be a greater
injustice than that, The fact is that
imports under PL 480, which consti-
tute the bulk of our import of food-
grains, are paid for in terms of rupees,
and we have to incur only a very
small amount in terms of foreign
exchange on 50 per cent of the freight.
Besides 80 per cent. of the rupee pay-
ments is made available to us for de-
velopment purposes. That is, f we
import wheat worth Rs. 100, Rs, 80
are made available to us for spending
on developmental purposes, that is,
for the Plan purposes. It is no small
advantage to augment our rupee fin-
ance by substantial amounts  every
yesr which add to our internal re-
0UTCES.

In 1856-87, out of the total impocts
of foodgrains worth Rs. 111 crores
only Rs, 48 crores were paid in terms
of foreign exchange. In 1957-58, out
of the total purchase of Rs. 178 croves
worth of foodgrains, as shown on
page 312 of the Explanatory Memo-
randum, Rs. 17 crores would be for
internal procurement and of the
balance of Rs. 159 crores, only Rs. 43
crores would be in terms of foreign
exchange. In 1958-59, we have asked
for a total allocation of Rs. 118 crores
of which Rs. 7 crores are provided for
making internal purchases, and of the
balance of Rs. 111 crores, only Rs. 38
crores are asked for in foreign ex-
change.

Hon. Members will remember that
in the White Paper on the Fall in the
foreign exchange reserves recently
laid on the Table of the House, the
foreign exchange allacation for the
import of foodgrains is shown to be
of the order of Rs. 48 crores per year
under the Second Five Year Plan.
As against the allocation of Rs, 144
crores in the first three years of the
Plan, we would be drawing only
Rs. 127 crores, that is Rs. 17 crores
tess than the Plan allocation. I may
also say that the foreign exchange ex-
penditure in 1856-57 on the import of
foodgrains was less than 5 per cent.
of the total outgoings, and in the sub-
sequent years too, this percentage is
likely to go down.

As regards foreign exchange expen-
diture on the import of foodgrains, we
have to pay for the imports of Burma
rice in sterling. But we should not
forget that India has been the main
traditional market for Burma rice,
which enables Burma to import manu-
factured goods from India. And from
the point of view of both countries,
neighbourly relations, and the regional
trade pattern—a point which was
emphasised yesterday by my hoen.
friend, Shri Asoka Mehta, it is desir-
able to maintain this trade.

In fact, the Foodgrains Enquiry



8;7;9' Demonds for Gronts | 3 AFEIL 1555 - Donstmd for Ghanss . w

[Stri A. P. Jain}
term and for a larger quantity.
Unfortunately, the failure of the rice
crop in Burma, thig year, has created
an atmosphere which is not congenial
to the making of a long term agree-
ment. I am doubtful, if, keeping in
view the friendly relations with a
neighbouring country and the regional
pattern of trade, it would be wise or
desirable to effect any reduction in
trade with Burma.

As far as foreign exchange expen-
diture in import of wheat is concern-
ed, I have already said that the bulk
of our imports are under PL 480
which are paid in rupees. But, it is
ane of the conditions that before we
make imports under PL 480 we must
fmport our normal marketing require-
ments from the open market, may be
United States of America, may be
Australia or may be Canada, These
normal requirements were assessed at
550,000 tons, a part of which we
receive under the aid programme
from U.S.A. and a part has to be paid
for in terms of foreign exchange. Out
of these 550,000 tons, we generally
receive about 150,000 tons under the
aid programme and we have to buy
400,000 tons in the open market. It
means that before we can make any
import under PL 480, we have to buy
our normal marketing requirements by
paying sterling or dollars.

Our Budget estimate for 1958-59
provide for an import of foodgrains
worth Rs. 77 crores under PL 480; and,
unless we totally give up our pur-
chases under PL 480, we shall not
be effecting any saving in foreign
exchange expenditure.

Hon, Members will agree with me
that in the coming year it is not
possible to slow down our imports of
foodgrains by Rs. 77 crores out of a
total of Rs. 111 crores. Therefore, the
idea that we can import fertilizers by
reducing the import of foodgrains has
not much meaning. While we shall
make every effort to buy more of
fertilizers, so far as the saving of

foreign exchange is concerned, the
import of fertilizers and import eof
foodgrains have no relation.

Now, I come to the short term
problem. After very carefully exa-
mining the whole question, that is the
trends in the increase of population,
the trends of urbanisation and the
demands against from larger incomes,
the Foodgrains Enquiry Committee
came to the conclusion that India’s
requirements from abroad, both for
consumption and stocks, would vary
between 20 to 30 lakh tons for some
years to come. The Committee made
two suggestions. One was that we
should enter into a long term agree-
ment with Burma for the import of
rice. They had about 8 lakh tons of
import per year in mind. They also
suggested that we should make fairly
long term arrangements for the import
of large quantities of wheat and of
some rice from USA under PL 480.

Now, efforts are being made to
enter into long term agreements with
Burma. But, as I mentioned a few
moments before, the recent drought
and conditions created by drought
have spoiled the climate for the con~
clusion of such an agreement. USA
has relatively small quantities of rice
for disposal as surplus. Agreements
under PL 480 are normally concluded
for a year. But, we were very much
lucky that we could enter into a long
term agreement. In fact, India was
the only country with which the
United States made a 3 years’ agree-
ment under PL 480 in 1956. We hope
we shall succeed in entering into a
new long term agreement with the
United States. But that will very
much depend upon the United States
of America.

In this respect we have been trying
to follow the recommendations made
by the Foodgrains Enquiry Committee.
Another important recommendation of
the Foodgrains Enquiry Committee
was that we should build up our
reserve stocks. And, T am glad
say that in that respect we have done



wheat in stock with the Central Gov-
emment and the State Governments.

Shri A. P. Jain:  Rice is 4,14,000
tons. -

Hon. Members will agree that this
is no small achievement to have built
up a stock of very nearly 1'5 million
tons during this period of 8 or 9
months. (Interruption.)

Shrl Braj Raj Singh (Ferozabad):
But it is at the cost of so many deaths,

Shrl Ranga: Where were the
deaths?

Shri A, F. Jain: In his imagination.

Efforts will be made to augment the
stocks. But, in view of the damage
to our rice crop and the non-avail-
ability of rice in the world market,
I cannot give the assurance to this
House that we shall be able to build
large stocks of rice. Most of our
stocks will have to be that of wheat.

Hon. Members are already aware of
what we have done with regard to
restrictions on movement; that is the
Zona] arrangement. In making those
zonal arrangements, we have mostly
followed the recommendations of the
Foodgraing Enquiry Committee,

Hon. Members are also aware of the
steps that we have taken to restrict
advances against foodgrains. There
also we have followed the recommen-
dations of the Foodgrains Enquiry
Committee. We have also increased
the number of fair-price shops. We
have strengthened the system of orga-
nisation and in some places we have
introduced identity cards. There again,
we have followed the recommenda-
tions of the Foodgrains Enquiry Com-
mittee.

3 APHIL 1968 Demends for Orasts 030

Now, we have taken certsin steps
%o avoid wastage of food and to popu-
larise substitute foods, particularly,
wheat in the rice-eating areas. Details
of all these have been given in the
report of the Food Department and L
will not take the time of the House
by going into the details.

I would, however, like to say a few
words about the procurement because
that was another important recame
mendation of the Commitiee. The
Government of India is procuring rice
on its account in Andhra and in the
Punjab. Besides, the State Govern-
ments of Assam, Kerala, Mysore,
Orissa and West Bengal and the Terri-
tories of Manipur and Tripura are also
procuring rice for their own consump-
tion. The position of the Central
procurement schemeg which were
started a little more than six months
ago is as follows:

In 1957, we have procured in
Andhra, Orissa and Punjab, 1586
lakh tons of rice. Until 22nd March
this year, we had procured more than
147000 tons of rice in Andhra and
Punjab. Altogether we have procur-
ed 3,08,000 tons of rice.

Shri Panigrahi: How much of this
on Central Government account and

how much on State Government
accounts?

8hri A, P, Jain: The whole is on
Central Government account, Besides,
the State Governments have procured
about 120,000 tons. And, the total
amount of rice procured by the Cen-
tral and the State Governments comes
to 4,25,000 tons during the period of
the last six months, or so. And,
submit in all humility that this is not
a bad performance,

Shri Ranga: What do you mean by
bad performance as if somebody is
unwilling to come up to you? You
are unwilling to purchase.

Shri A. P. Jaln: It is easy to say so;
there are all kinds of obstacles.

Shel Ranga: Provided you pay the
proper price,



‘Bhrl A, P, Jain: Ab, the cat is out
of the bag.

shrl Ranga: 1 did tell you Let

there be a Conference. There are a
number of cats and most of them are
in the Central Ministry,

Shri A. P. Jain: Besides the Centre
and the State Governments have
procured 865 thousand tons of coarse
grains and altogether it makes quite an
impressive figure of §2 lakh tons
of foodgrains during the last six
months or a little more. I may add
that efforts for increased procure-
ment of not only rice but also other
foodgrains will continue.

The measures which I have stated
are at best palliatives meant to over-
come short-term problems. They are
not solutions of the difficulty. The
real solution lies in increasing produc-
tion. The other day, the Prime Mi-
nister hag said that he was confldent
that we would be able to show better
results than what the Foodgrains
Enquiry Committee expected. I join
my humble voice to that statement
and I am sure that we will give a
better performance.

The measures which we propose to
take for increasing food production
fa1l under three categories. The first
is the reorganisation and strengthen-
ing of the administrative machinery;
the second is the availability of time-
ly credit and supplies and the third
is the rectification of the errors and
the intensification of the schemes in
operation. . .(An Hon, Member:
‘What) Rectification, that is, correcting
the mistakes,

Mr, Deputy-Speaker: Is there any
objection to mistakes being correct-
ed?

Shrl Ranga: I am glad that they

have admitted it after so many
years.

Shri A, P, Jain: I have never denied.

Mr, Deputy-Speaker: Lot not fresh
mistakes occur now,

middle of Januvary, a meeting of the
National Development Council was
held and the production aspect of
agriculture was discussed in all its
details. The Chief Ministers and the
Agriculture Ministers of the State
Governments were present. We have
tried to work out a practical schema
for stepping up agricultural produc-
tion. The Planning Commission and
the Food and Agriculture Ministry
have sent a joint team. The hon.
Members are  aware that Mr,
Sivaraman has visited a number of
States. They have examined the
agricultural programmes, the cause of
the failures and the shortfalls. They
have in consultation with the State
Governments worked out a scheme
for removing the defects. The Minis-
try of Community Development has
issued circulars to all the State Gov-
ernments that agricultural production
should be given top priority.. (Inter-
ruptions.)

Mr, Deputy-Speaker: Order, order.

Shri D. C. Sharma (Gurdaspur):
Sir, may I know if circulars produce
foodgrains?

Ch. Ranbir Singh: It is new dis-
covery.

Mr, Deputy-Speaker: I am very
sorry that several Members would
not get their chance. (Interruptions).
Order, order.

Shri A. P. Jain: Circulars do not
produce foodgrains but they produce
incentive. Now, 8ir, in order to work
in co-ordination, a liaison commitiee
of the Ministry of Community Deve-
lopment and the Ministry of Food
and Agriculture has been sitting. We
meet occasionally. We discuss all
the problems. I dare say that we
have got a much better co-ordination
today than before.

Ch, Ranbir Singh: First send them
to China so that they may leam
something there.



also find that there is a greater aware-
ness on the part of the States. I
have appointed an Adviser in  the
Ministry of Food and Agriculture who
-will stay in the States for a suffi-

blems on the spot and advise the
State Governments on agricultural
matters. He will have all the powers
of the Ministry of Food and Agricul-
ture to take decisions on the spot.
There may be certain matters which
may require the concurrence of the
Planning Commission or of the Fin-
ance Ministry ... (Interruptions.)

Mr. Deputy-Speaker: Order, order.
Let there be no running commentary.

Shri A. P. Jain: Those matters will
have to be dealt with here but other-
wise he will have all the powers of
the Ministry of Food and Agriculture
to take decisions on the spot.

It must however be admitted that
there is a great dearth of personnel
in the agricultural departments. Agri-
cultural Department during the days
of the British used to be a very
minor department. Lord Linlithgow
tried to give some life and shape to
that department. Even so, it conti-
nued to be a comparatively minor
department.

Shri Supakar (Sambalpur): I do
not think it has attainred majority yet.

Mr. Deputy-Speaker: Unless it is
allowed to do so, how can it?

Shri M. V. Krishnappa: It is they
who are in a minority—not we,

Shrl A. P, Jain: We are training a
large number of graduates both in
agriculture and veterinary science,
But it takes  fairly long time—15-20
years—to train the top personnel. I
am afraid that until the top person-

nel is forthcoming, the agriculsare de-
partment will continue to suffer for
want of leadership.

As regards the timely supply of
agricultural credit, it has made quite
a remarkable progress in 1051-52 the
total credit made available by the
credit co-operative societies was less
than Rs, 25 crores. This year, it is
going to be Rs, 100 crores and next
year it is going to be Rs. 140 crores,

8hri Ranga: What is the total need
of the peasants?

shri A, P, Jain: Rs. 750 crores. [
am confident that by the end of the
Plan, 1960-61, we shall achieve the
target of Rs. 225 crores in the form
of short-term, medium-term and
long-term credit.

The scheme of warehousing has
started and it will expand. For the
first time under the Second Plan, we
have got a scheme for seed multipli-
cation farms. The scheme provides
that each community development
block shall have a seed farm of 25
acres and this seed farm will also
have a store. It will produce the
foundation seed which will be pas-
sed on to the registered growers who
will further multiply it so that
during the Second Plan, we hope to
cover the entire community develop-
ment area with the improved seed.
In the first year, 1856-57, the progress
was somewhat retarded. There was
difficulty about procurement and cer-
tain other difficulties also arose. The
performance was only about 70 per
cent of the target. Last year, 1957-
68, we sanctioned some amount......

Shri Ranga: It is a 40 year old
scheme.

8hri A. P. Jain: Not 40 years.
15 hrs.

Mr. Deputy-Speaker: The older
the better; why should there be any
objection?

Shri Ranga: 40 years ago, Sir.



Mr, Deputy-Speaker: The better,

Shrl A. P. Jain: In the year 1937~
88 wes have sanctioned the Jocation of
more than 1000 farms, and we are
informed that the progress this year
s much better.

Shri Panigrahi: How many farms
fave been set up?

Shri A, P. Jain: According to in-
formation received, I think more than
80 per cent of the farms have been
set up about four months ago, and
during the period after that more
farms will have been set up. There-
fore, I hope the performance this
year will be better than last year.

It must be, however, realised that
the seed farms take about three years
to give good results. A seed farm
set up in 1886-57 will give results
only in 1958-58; because in the first
year it raises the foundation seed, in
the second year that foundation seed
is multiplied and only in the third
year it can be spread widely and
popularised when only the agricul-
turists will really benefit by it

Now, among the schemes of agri-
cultural development, 1 give top
priority to the schemes of irrigation.
1t is really a matter of concern that
all the potential developed from the
major and minor irrigation works
‘have not been utilised. At the end
of 1956-57 the wunutilised potential
‘was of the order of four million acres.
We sent round a joint team of the
‘Planning Commission and the Minis-
try of Food and Agriculture to exa-
mine the major irrigation schemes in
the four BStates of Uttar Pradesh,
‘Bihar, Bengal and Orissa.

Shri 8. M. Banerjee: Sir, recently it
‘was stated by the Minister in the
U.P. Assembly that certain projects
like the Dorighat Canal etc. in Uttar
Pradesh are being held up for want
of foreign exchange. Could the hon.
‘Minister throw some light on this?

Shri Ranga: Ordinary credit is not
avallable, why talk of foreign ex-
change, .

.
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amount of foreign exchange

needed. It is difficult for

answer that question off-hand,
the hon. Member writes to me
supply him with the necessary
formation.
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1 was talking about the joint team.
These officers are going to visit the
States, and I am hopeful that as a
result of further examination the
defects will be removed.

Shri Goray (Poona): Will you
please let us know what are the con-
crete steps that you are going to
take?

Shri A. P. Jain: The main cause of
non-utilisation was that sometimes
the main channels had not been bufit
and at other times the minor chan-
nels or the field channels had not
been built. So far as the main chan-
nels are concerned, it was mostly the
responsibility of the Irrigation De-
partment which was constructing the
dam. These matters have been dis-
cussed with the irrigation engineers
and in some cases they have already
taken steps—for instance, in the case
of Sambalipur they have already con-
structed some of the main channels
so that an area of about 1,15,000
acres has come under irrigation. 8o
far as the field channels are con-
cerned, the Community Development
Ministry is undertzking the construc-
tion of these field channels. As a
result of the building of the main
channels and also the field channels, 1
am hopeful that the developed poten-
tial will be utilised to a much greater
extent, and I do hope that it wilt
yield satisfactory results, -

Beme Hou, Members rote—



Demands relating to the next Minis-
try,%ut I find that they are deliver-
ing their speeches all right now itself
while -sitting. Therefore, I shall not
have that consideration next time.

8hri A. P, Jain: Sir, in the pro-
gramme of agricultural production,
minor irrigation schemes occupy a
very important place. Shrimati
Renuka Ray raised the question of
certain schemes in West Bengnl which
were sent to us. Unfortunately, they
did not reach us in time, and the
mistake was not ours. Again, the
State Government did not include
them in their annual Plan. Nonethe-
less, I am prepared to consider those
schemes. We have received a request
from the West Bengal Government,
and I hope to make adequate alloca-
tions for the implementation of those
schemes.

I have already said that maximum
importance is given to the minor
irrigation schemes, These minor
irrigation schemes, I dare say, have
done well in the First Five Year Plan.
As against the Plan farget of 11-2
million acres, the area brought under
minor irrigation schemes is 95 mil-
lion acres, which is nearly 85 per
cent of the prescribed target. That
{s not a bad performance. The target
for minor irrigation schemes under
the Second Five Year Plan is 8 mil-
lion mcres, against which during the
first two years we have been able to
bring 3'0 milllon acres under irriga-
tian—~that is about 40 per cent of the

Plan target. That again, 8ir, is a
good performance.

Minor irrigation works are cheaper
in areas where water is readily avail-
able because no arrangement for the
conservation of water has to be made.
I will illustrate it from the example
of Punjab. A mejor irrigation work
there costs about Rs. 300 to Rs. 340
per acre while a minor irrigation
work costs much less. One acre of
irrigation by a masonry well costs
Rs. 250, by the diversion of streams
and nallahs Rs. 100, and a little more
than Rs. 100 by Lift pumps. Also,
they do not raise the question of the
utilisation or non-utilisation of the
developed potential. I can assure the
hon. Members that if any State Gov-
ernment gives us reasonably good
schemes, additional schemes for
minor irrigation works, I hope I shall
be able to find money for those
schemes,

Now, 1 would like to take up the
question of the rice deal in Kerala.
The hon. Member, Shri Punnoose
complained that we have been sitting
quiet, that we did not issue any
statement or say anything in support
of the Kerala Government. In fact,
the Kerala Government never sent
us any details. All that we have
heard about it is either from the
papers or from certain complaints or
representations made by the critics
of the Kerala Government. When
these representations were received,
I felt that if I wrote to the Kerala
Government I will be very much mis-
understood; they might feel that their
purchase had nothing to do with me,
they had bought it on their own and
I was trying to put my finger in a
place where I was not required to, As
the hon. Members are aware, the
Kerala Government has already ap-
pointed a Judge of the High Court to
Took into the matter. 1 have kept
my judgment in suspense, and 1 will
recommend to all the sections of the
House to keep their judgment in
suspense and await the findings of
the Judge.
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Skri A. P. Jain] .

far as certaip issues that were
raised by Mr. Siddarth Ray, shout
which there have been some talks in
this House, are concerned, the posi-
tion of the Centre is as follows, The
West Bengal Government issued two
notifications reatricting the move-
ment of rice and paddy inter se in
between the districts. In one or two
casey two districts had been grouped
together. These notifications were
issued last year, 1957, and they had
been issued without any reference to
us. The policy of the Central Gov-
emment in regard to the food pro-
blem has been that the Eessential
Commodities Act, being an Act of the
Central Government, we own all res-
ponsibility for the functioning of
that Act. Sometimes we have been
delegating powers under that Act for
the enforcement of the provisions to
the State Government. On  other
occasions we have been issuing noti-
fications ourselves. Wherever a State
Government has taken an action
under any powers delegated by us
and which is in fact confined to the
State Government, that is, which
does not affect neighbouring
State Government or which does not
affect any major policy of the Cen-
tral Government, we have not ordi-
narlly interfered with their discre-
tion. However, wherever anything
done by a State Government has
either affected a neighbouring Gov-
ernment or has affected the major
policy of the Government, I have not
hesitated in taking action on the
line which we considered to be cor-
rect, whether they were acceptahle
to the State Government or not. 1
propose to follow the same policy,
namely, if the State Governments
take any action the effects of which
are confined to their own region and
which do not contravene any major
policy of the Central Government, 1
do not propose to interfere with
those actions. But if, on the contrary,
they come in conflict with any major
policy of the Central Government or
In fact of a neighbouring State, cer-
tainly we shall see that they are
properly remedied.

1 said that so far as the fir.d two:
notifications were concerned they.
were issued by the West Bengsi Gov-
ernment on their own authority. In
the month of January we felt that:
these notifications had failed fo
achieve the results, namely either to
help the West Bengal Government in
making any substantial procurement
or to bring down the prices. We
found that the prices in the surplus’
areas continued to rule high and im
the deficit areas they were further
pushed up. My Secretary wrote to
the Chief Minister of West Bengal,~
I was in Gauhati those days—pointing
out that these inter-district restric-
tions have failed to achieve their
object and that the West Bengal
Government may consider the ques-
tion of removing them. On my way
back from Gauhati I met the Chief
Minister of West Bengal and told him
that I was not feeling happy with the
operation of those inter-district res-
trictions on the movement of rice
and paddy because they had failed to
achieve the object. Broadly he
agreed with me. Then we talked
about the alternative policy of pro-
curement and we both felt that if
a levy of 25 per cent is made on the
rice produced by the mills, that is, if
25 per cent. of the rice produced by
the mills is procured by the State
Government at a prescribed price,
that means that we shall have to
declare the control price for that
region the West Bengal Govern-
ment on the whole will get anything
between 1,50,000 and 1,75,000 tons of
rice. That was their target.

The question whether this price
control order and the levy order
should apply to the whole of the
State of West Bengal or should apply
only to certain districts also came up.
We felt that it may not be necessary
to apply it to the whole of West
Bengal.

Shrimati Renu Chakravarity: Why?t

Shri A, P. Jain: T will answer K.
The hon. Member should have a Httte
patience. I am prepared fully teo
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share the responsibility for this deei-
sion. I dare say that if under similar
conditions I am asked upon either to
shere the responsibility of the State
Governments or to advise them, I
will advise them accordingly, as I
did in the case of West Bengal. The
Food Minister of West Bengal was
not in Calcutta at that time. He had
gone to Rajgir and was convalescing
there. Dr. Roy told me that he will
have to consult his Food Minister be-
fore he took a final decision on the
scheme,

This will make one thing clear.
While I am prepared to bear my
share of the responsibility, the deci-
sion was essentially that of the West
Bengal Government, because when I
was in Calcutta we had a general
talk and the final decision was com-
municated to us only about a week
or so later by Dr. Roy on telephone.
The next stage is a visit by Mr.
Siddarth Ray to Delhi. I think it
was in the first week of February
that Mr. Siddarth Ray brought a
draft of the notification from Cal-
cutta to Delhi. Mr. Siddarth Ray and
Shri A. K. Sen, the Law Minister,
both met me with the draft. Now,
we all agreed that these inter-district
restrictions had done more of harm
than good. We also agreed that the
levy may be 25 per cent; we also
agreed that control price will have
to be declared wherever thelevy is
made. We also discussed the ques-
tion whether this levy and the con-
trol prices should extend to the whole
‘State or they may be confined to cer-
tain districts. While we did not take
any firm decision it was also agreed
that it may not be necessary to ex-
tend it to the whole of the State. My
talk with Mr. Siddarth Ray and Shri
A. K. Sen ended there, and I rang up
my Secretary telling him that he
should work out the details of the
scheme. The same day or the next
day my Secretary and some other
officers of my Ministry met Shri A,
K. SBen and Mr. Siddarth Ray and
they worked out the details. There
‘were some telephonic discussion, talks,
with Dr. Roy and Mr. Profulla Sen,
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and the finel decision was that inter-
district restrictions should be remov-
ed, and that the export of rice and
paddy from Waest Bengal should be
banned. The levy should be 25 per
cent on the production made by the
mills and the levy order as aiso the
control order should apply to seven
or eight districts.

Shrimati Renn Chakravartty: Why
was not price control put on the
whole of Bengal when the prices
were very high?

Shri A, P. Jain: The bhon. lady
Member need not be too impatient. I
am going to deal with every aspect
of it.

Shrimati Renu Chakravartty: 1 am
not impatient. 1 mentioned the
prices.

Shri A, P, Jain: I am answering
that.

Mr. Deputy-Speaker: As he is
coming to that, the hon. lady Mem-
ber need not interrupt.

Shrl A, P, Jain: Two questions
which have been posed by Mr. Sid-
darth Ray arise. One is, why the
levy was limited to 25 per cent and
why it was not put at a higher level
The answer is that we do not want
to dry up the open market. That is,
people have to buy from the open
market. Our buying operations were
meant for the purpose of procuring
rice in order to maintain the supplies
during the lean period. If I take
away the whole of the rice or the
major portion of rice, then there winl
be dearth of rice and prices will go
up. Therefore, we decided on a levy
of 25 per cent. The second was, why
did we not apply it to the whole of
Bengal and why we confined it to
seven or eight districts.

Shrimati Renn Chskravartty: I
referred to price control.

Shri A, P. Jain: I am coming to that,
Price controls and levy orders have to
be applied simultaneously. These 7 or
8 districts represent about more than
80 per cent. of the milling capacity of
West Bengal and the remaining § or 9
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" distriets represent only about 15 or 20

" per cent. of the milling capacity of
West Bengal. The latter are the deficit
sreas. The rice mills are concentrated
in the surplus areas and if we had
applied the control order as also the

" levy order to the deficit regions and
procured rice, the paucity of rice there
would have increased and the prices
would have been pushed up and people
would have suffered. We do not want
the people to suffer. So, we wanted
to confine our operations only to the
areas where there was surplus and
where the prices would not be pushed
up because of the levy that we were
making.

‘Shrimati Renu Chakravartty: The
result is that when rice was procured
in Hooghly, it could have come to
Howrah....

Shrl A. P. Jain: And bring down the
price there.

Shrimati Renn Chakravartty: It is
very high in Howrah.

Shri A. P. Jain: But it did have the
effect of bringing it down there. That
is the policy we followed. I dare say
that if similar circumstances exist else-
where, I am going to advise the State
Government to do the samec and I
share full responsibility for what
happens.

There is another aspect. Mr. Siddarth
Ray was present here during the dis-
cussion of all the aspects of the pro-
blem. He was a party to all the dis-
cussions and I was surprised and
shocked that the genileman who was
a party to these decisions and who had
collaborated in the formulation of this
policy, says that it is a diabolical
policy. If it is a diabolical policy, he
is as much responsible for it as I am.

Shrimati Rena Chakravartty: In his
statement, he said that they could not
buy it at that higher rate, because
there was no price control. His point
is that the price control was not intro-
duced in the whole of Bengal.

tiaries of the State.

Shri P. K. Deo (Kalahandi): On a .
point of order. Can we discuss the
name of Mr. Siddarth Ray when he is
not here to defend himself?

Mr. Deputy-Speaker: It is not the
name of M, Siddarth Ray that is being
discussed. But he has made certain
allegations and involved others also.
Thercfore, the defence is being given
that he was a party to the policy that
was decided here.

Shrimati Renu Chakravartty: But
something wrong is stated. His
verbatim speech is here. What is
being stated by the hon. Minister is
not the correct version at all.

Mr. Deputy-Speaker: Mr. Siddarth
Ray is being sufficiently defended.
Why should there be a discussion here?

Shri A. P. Jain: 1 have got a copy
of the verbatim speech; I have gone
through it over and over again and
what I am stating is a fact,

Shri B. S, Murthy: It is not Siddarth
but Siddartha.

Mr. Deputy-Speaker: There need be
no discussion about the pronunciation.
The identity is sufficiently recognised.

Shri Narayanankutty Menon
(Mukandapuram): On a point of order.
Yesterday, the hon. Speaker said that
any remark which touches the charac-
ter and conduct of some other person
should not be made by any of the hon. -
Members here. Now, it was not an
answer to the allegations made by
Mr. Siddarth Ray. The hon. Minister
just now said that such immature
persons should not be made pleni-
potentiaries of the State, That is a
reflection on the character and status
of Mr. Ray. It is not a reply to the
allegations,

Shrimati Renu Oluh'lnmr !t
should be withdrawn.
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Mr, Dmty-Syelker: Order, order.
Mr. Siddarth Ray is not being criti-
-eised for what he said when he was a
Minister; he had no opportunity then
to defend himself. Ministers in the
State cannot be criticised; that s
reiterated here very often. But after
his resignation, he has .made a state-
ment and that is being criticised here,
viz., he was a party to some decision
that had been taken and he ought not
to have said things which he did in
that House after tendering his resigna-
tion. I think there is no harm in that.
We should have some patience now,
because we are already short of time.

Shri Narayanankutty Menon: My
point is this, whether the hon. Minister
could make that remark that Mr.
Siddarth Ray is such an immature
person and a man of his calibre should
not be made plenipotentiary of the
State.

Mr. Deputy-Speaker: That perhaps
can be said by anybody. Some may
say that he was a very fine person and
he should be made Chief Minister or
Central Minister. Others can criticise
that he was not fit to be made Minister.
After he has resigned and gone out of
office, if somebody says that he was
not fit to be appointed as Minister or
plenipotentiary, where is the harm? 1
do not see anything objectionable in
that. Opinions may differ about it.
Some may hold the view that he may
be made the Prime Minister.

Sbrl 8. M. Banerjee: The hon. Minis-
‘er has referred to Mr. Sidderth Ray
ind the Bengal food problem, Why
lon't you give us an opportunity to
iiscuss the Bengal food muddle?

Mr. Deputy-Speaker: I£ some notice
$ given, that is a different thing. I
would request hon. Members not to
nterrupt,

'Shrimal Remu Chakravartty: That
I8 an incorrect statement which should
be withdrawn.
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Mr. Deputy-Speaker: The hon, Lady .
Member can challenge it some gther
time that that was not the correct
statement. How can she stop .him
from speaking? She can have some
other opportunity to challenge it,

Shri Subiman Ghose (Burdwan): On
a point of informalion, Sir.

Mr. Deputy-Speaker: No point of
information unless the Minister gives
in,

Shri A. P. Jain: I am not giving in
at all.

Then there is the question of enforce-
ment of these orders. So far as this
question is concerned, I know of no
details—to what persons the permits
were issued, etc. That is entirely the
responsibility of the State Govern-
ment. Some questions have been put
about them and they have been
answered. Dr. Roy was to make a
further enquiry and piace certain facts.
He has asked for certain powers. They
are some novel kinds of powers and
though I am not happy about it, we
are going o delegate them to the
State Government, so that the suspi-
cions and clouds which are hanging
on . this unfortunate controversy
might be cleared,

I come to the last point, namely, the *
implementation of the recommenda-
tions of the Foodgrains Inquiry Com-
mittee. Mr. Ashoka Mehta said that
food must be taken out of politics.

Shri Naushir Bharucha (East
Khandesh): Politics must be taken out
of food.

Shri A. P. Jain: I fully endorse the
remark of he has in view that the
Central Government should give equal
treatment to all the States, no matter
whatever be their political complexion,
I must treat Kerala as I am treating
the States which have Congress Minis-
tries. I also agree with him if he
means that food should not be made
subservient to party purposes. But if
he thinks that the food poﬂcy,hnu!d
be treated as something apart from
the nationel and economic policies of
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the Government, I am afraid I shall
have to join issue with him.

The Poodgrains Inquiry Committee
has made four recommendatioms....

8hri D. C. Sharma: They are not

worth much,

Shri A P. Jain: ....namely the
establishment of a Price Stabilisation
Board, a foodgrains  stabilisation
organisation, an advisory committee
and an intelligence division. 1 am
fully in agreement with him about the
need for information about the market-
ing surplus, marketing conditions,
marketing trends and other things.
‘We have already taken up that matter
and we propose to set up an organisa-
tion to deal with these matters. But
the linch-pin of his recommendations
{s the price stabilisation board. While
‘in principle we agree that there must
be assurance of reasonable prices to
the consumer and the producer, there
must be parity between the prices of
foodgrains and cash crops and between
agricultural produce and consumer
goods, in working out the details of
the organisation which should imple-
ment this policy we are coming across
considerable difficulties. The Food-
greins Enquiry Committee  has
observed—I am referring to pages
81-82:—

“We recommend, therefore,
firstly, the setting up of a high-
powered authority for the formula-
tion of the policy for price stabili-
sation in general and determining
the programme for enforcing it
from time to time.”

The Committee is 1o consist of
officials and a representative of the
Reserve Bank. Now, the Report
Surther says:

“The Board shou)d examine not
only the food prices as such, but
also the prices of all related con-
sumer and producer goods, e.p.
cloth, oflcake, fertilisers, iron and
steel, eotc, study the varlous

mﬂmch-uedndmmm-
before sale to the cultivator and.
make appropriate suggestions.” -

Now, these recommendations lay
down, firstly, the constitution of the
Committee and, secondly, the funo~
tions of the Committee in dllﬂurm
these functions. The methods
downutpuammntonm.—

“These prices should be varied
from season to season in the light
of various factors, e.g., trends of
costs, incomes, price parities. We
agree that various relevant factors,
e.g., cost of production of the con-
cerned foodgrains and competing
crops, cost of living of the agri-
culturist and industrial labour,
relative movements in prices of
food crops and cash crops, and in
incomes of agricultural and non-
agricultural workers, may be
examined.”

At present, there is hardly any data
available regarding the cost of produc-
tion or the farmer's income and it will
take a few years before we can collect
some data, Shri Asoka Me¢hta made a
reference to Japan and said they are
working hard to find out the cost of
production. But they have not been
successful. We dre having an inter-
national seminar on “stabilisation of
agricultural prices and farm income”
in Delhi these days and I had occasion
to talk with the leader of the Japanese
delegation and also with some other
delegates. I was told that as a result
of their experiment they found that
the cost of production varies, not only
according to the soil and climatic con-
ditions, but also according to region
and region and according to the size
of the farm. ‘The profits on the bigger
farm are 300 per cent. of the profits
on the smaller farm. In fact, they
are finding it more and more difficult
to work out the cost of production,
which should serve us a basis for the
determination of national policies.
One of these experts went to the Jength
ofuyinsmtxthbettlrhlx e
prices on an ad hoc basis,
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Enguiry Committee can work only on
the basis of certain specific data. That
data is not available today. Another
question which we are confronted with
is, even if the data is available,
whether we should set up the board.
Here I would like to draw the atten-
tion of the hon. Members to the
observation of the Foodgrains Enquiry
Committee,

At page 76, they say:

“The most important controls of
an over-all character bearing on
the level of prices are fiscal and
monetary policies. The aspect of
fiscal policy which has the most
decisive impact on the general
level of prices is the over-all state
of the budget, viz., the extent of
the budgetary deficit or, taking
receipts from public borrowing and
small savings into account, the
extent of deficit financing. This is
conditioned in turn primarily by
the volume and phasing of deve-
lopmental expenditure as well as
the extent of foreign assistance
available. If the magnitudes of
deficit financing, together with
development expenditure offset
partly by dforeign aid impose a
measure of strain on the economy
that makes a certain rise in prices
inevitable, then any other
measures that may be taken can
only modify to some extent the
impact of that rise in prices but
cannot completely obviate it.”

n other words, what they mean to
ay is that fiscal and monetary policies
re the dominant factors in deter-
nining the prices.

Now, the question is: if these are
he dominant factors how ig this Com-
nittee of officials going to work? It
vill, of course, work on the scientific
lats. But there might be a conflict
wtween the two, If this Committee
s the final power of determining the
rlces, then the over-all economic and
ational policies will be indirectly

determined by this Oommlmo Nﬂ
popular government and no Cabinet
can abrogate all these powers and
hand them over to an official com-
mittee.

While I fully agree that action has
to be taken to effect price stabili~
sation in between the differenf food-
grains, in between the foodgrains and
the cash crops and the agricultural
produce and the consumer goods, the
question what type of machinery it
should be is a matter which has been
causing us a considerable amount of
concern. The position is that while

*© we agree with the broad principle, the

shape and the nature of the organisa-
tion needed to achieve that end has
got to be carefully examined. We are
doing it and, as soon as we have come
to a conclusion, I will place those con-
clusions before the House.

Now, there are many more things
which have been stated by hon. Mem-
bers. But, I am afraid, I have already
taken more than the time allocated to
me.

Shri Vasudevan Nair (Thiruvella):
I want to ask one question. The hon.
Minister hag made some promise about
the rice subsidy that is to be given to
the various States like Bengal and
others. Shri Punncose wanted to
know whether he will give it to
Kerala also, at least in the coming
lean months.

Shrl A. P, Jain: Yes, I will.

Shri 8. M. Banerfee: The C.T.O,
strike is going on. Something must be
mentioned about it by the hm
Minister.

Shri A, P, Jain: So far as the C.T.Q.
strike is concerned, their demand is.
that they should not be asked to go on
compulsory leave during the period
when there is no work for them to .
do.

Shrl 8 M. Banerjee: Domnm
lanvy
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leave. The slternstive before us is
either to retrench some persons or to
make them go on departmental leave,
that is to say, distribute shortage of
employment among a larger number
of persons. Now, obviously, there has
been criticism all over the country
that the charges of C.T.O. are high
and we have to bring them down. In
fact, we are charging even less than
the cost of working and we cannot
undergo any further losses. We are
prepared to accept either of tbe two
suggestions. If the union wants that
we should retrench some persons, I am
prepared for that. If, on the other
hand, they want that the system of
departmental leave should continue, I
am prepared for that also. Besides,
we have referred the matter to the
labour officers and we are prepared to
abide by their decision.

Shri 8. M. Banerjee: The C.T.O.
workers are also working under some
department. Now the entire matter
of service conditions is being con-
nidered by the Central Pay Commis-
sion, which has been recently appoint-
ed. I would request the Minister to
refer this also to the Pay Commission,
if possible, so that the strike may come
to an end.

Shri A. P. Jain: Whatever the Pay
Commission recommends will be appli-
cable to this organisation also. But,
meanwhile, I cannot do anything
which may upset the present working.

Some Hon. Members rose—

Mr. Deputy-Speaker: If 1 allow
questians like this, then there will be
no end. One member after another
will rise. Now I will put the cut
motions to the House.

Al the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
e

. “fThat the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,

* 8 ARRIL (' " DéviR: for. O

,'eo cmphb the sims neovesdry 16
defray the charges that witt
come in course of payment dusing’
the year ending the Slst day of
March, 1959, in respect of the
heads of demands entered in the -
second” column thereof against
Demand Nos. 42 to 46 and 118 to
120 relating to the Ministry of
Food and Agriculture.”

The motion was adopted.

(The motions for Demands fo
Grants which were adopted by the
Lok Sabha are reproduced = below——
Ed)

Demane No. 42—Mmistry or Foos
AND AGRICULTURE

“That a sum not exceeding
Rs. 67,41,000 be granted to the
President to complete the sum
necessary_ to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pect of ‘Ministry of Food and
Agriculture’ "

Demant No. 43—Fores?

“That a sum not exceeding
Rs. 2,34,90,000 be granted to the
President to complete the sum
necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pect of ‘Forest’”.

Demanp No. 44—AGRICULTURE

“That a sum not exceeding
Rs. 14,41,45,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res.
pect of ‘Agriculture’”.

Demanp No. 46—Civi. VETRRINANY
Services

“That a sum not exceeding
Rs. 1,85,90,000 be granted to the
President to complete the sum. .
necessary to defray the chasges -



- wiith will come in course of pay-

wént during the year ending the

" $ist day of March, 1960, in respect
of ‘Civil Veterinary Services'”.

Demanp  No. 46—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF
Foop ARD AGRICULTURE

“That a sum not exceeding
Rs. 12,65,79,000 be granted to the
President to complete the sum
necessary % defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Miscellaneous Departments and
Other Expenditure under the
Ministry of Food and Agricul-
ture’ ",

DsMaxp No. 118—Carrral OuTLAY ON
ForesTs

“That a sum not exceeding
Rs. 8,72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
315t day of March, 1959, in respect
of ‘Capital Outlay on Forests’ .

Denmanp No. 119—PuRCBASE oF Foob-
GRaAINs

“That a sum not cxceeding
Rs. 1,10,12,73,000 be granted to the
President to complete the sum
necessary {0 defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pect of Purchase of Foodgrains'”.

Demanp No. 120—OrrER CAPITAL OUT-
LAY or TRE MinmsTRY or Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 27,61,20,000 be granted to the
"President to complete the sum
necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1959, in respect
of ‘Dther Capital Outlay of the
Ministry of Food and Agricul-

ey A

Mr. Deputy-Speaker: Tne House
will now take up discussion and vot-
ing on Demands Nos. 6, 7 and 187
relating to the Ministry of Communi-
ty Development for which b nours
have been aliotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the Sclected cut motions.

Hon. Members are already aware of
the time-limit for speeches.

Demanp No. 6—MiNisTRY oF Com-
MUNITY DEVELOPMENT

Mr, Deputy-Speaker: Motion
moved:

“That a sum not exceeding
Rs. 20,368,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay~
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Community
Development® ".

Demanny No. 7—CommuniTY DeveLOP-
MENT PROJECTS AND NATIONAL
EXTENSION SERVICE

Mr. Deputy-Speaker:.
moved:

“That a sum not exceeding
Rs. 12,03,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pect of ‘Community Development
Projects and National Extension
Service' ®,

DEmanDd No. 107—CaArrraL OuTLAY oF
TAE MiNIsTRY oF CoMmMumITY
DEVELOPMENT

Mr.  Deputy-Speaker:.

moved:

“That a sum not excesding
Rs. 2,1891000 Dbe granted to ihe - .

Motion

Motin





